165 Re. Kamani

aucus or an extra-Constitutional authority of
the old type. When you find such things
happening, you find that the Kamanis come
and they use Hindujas connected with some
relative of a Minister in Order to get back the
Kamani Engineering concern.

Here is, Sir, all the material. All this material is
available to Mr. George Fernandes the
Minister of Industry and * have got copies of
the material which has  been  supplied tO
him. I should like to know Mr. George Fer-
nandes what step he is taking in this matter.
This is what I wou'd like to know from the
Government. Why are they sleeping over
it? I cannot understand it. They should come
and give an assurance and the Kamani
Engineering concerti should be taken over.
Previously, Sir, the Birlas wanted to take over
the Kamanis. Now, the Kamanis are trying to
take over after the corporation has got
going. A few months before, the things
were not bad. Now you hear the same type of

allegations, same type of nepotism,
favouritism, lobbying,, meeting people, getting
companies'  control, having business

ocnnections and  all these things and these
things are not only appearing in the newspapers
or the journals,, they are coming to us again.
Sir, may I make a suggestion? Can't those who
are in high officials have a change and ask their
sons and sons-in-law, daughters and daughters-
in-law to keep out of the harm's way? Sir, let it
be known that some of the houses in Delhi are
out of bounds for the noted sons and sons-in-
law. We can make that. ~ Why can't the
sons live elsewhere? We have not lived with
our parents; Mr. Piloo Mody has not lived with
his parents very much and he is still Mr. Piloo
Mody. What is all this?  This is despicable,
this is harrowing spectacle of juxtaposition of
father and son,, father-in-law and son-in-law
and in between businessmen intermingling
and getting away with public exchequer. So,
we want to put a stop to it. May I appeal to our
senior Ministers, whether he is the pillar of the
Janata Party according to Mr.
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Vajpayee—others may not think—for the sake
of the nation, ask your near and dear ones not to
be worried about the public affairs; remain a
little aloof till the tenure of their office. Sir, let
them live far away from Delhi. Do not form a
lobby here or a caucus. They should be asked
to go away otherwise I will demand that
Parliament should consider this matter and have
a legislation with a view to saving the nation
from these invasions, invasions of these
spoiled careerist ambitious children of the
Ministers because when they come, then the
Kamanis come, the Birlas come, the Goenkas
come, the Dalmias come,, the Jains come and
the whole gang comes. We want to put a stop to
it. 2 00p.MSir, all  these facts have
appeared  in the Business India, a
magazine of the Corporate World, in its
latest issue, 24th April-7th May. There is the
whole story of the Kamanscandal in it. I do
hops my friends will go into these things and
put a stop to the Kamani affair I would ask Mr.
H. M. Patel and he Prime Minister not to meet
any 01 -he Kamanis and not to allow
these Kamanis to approach through h near
and dear ones, through Hindujas or other
favoured business concerns.

st ZaqaTala : waw A1 TR
o 71E =5 we & fer wafng 21 AT

3 :

he House then adjourned for lunch at one minute
past two of the clock.

The House reassembled after lunch at thirty-
five minutes past two of the clock. Mr. Deputy
Chairman in the Chair.

The Appropriation (No. 3) Bill, 1918

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain
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[Shri H. M. Patel] sums from and out of the
Consolidated Fund of India for the services
of the financial year 197E-79, as passed by
the Lok Sabha, be taken into
consideration."

The Bill provides for withdrawal out of the
Consolidated Fund of India of the amounts
required to meet the expenditure for the year
1978-79 charged on the Fund, as well as the
Grants voted by the Lok Sabha. The amount
provided in the Bill is inclusive of the sums
already authorised in -the Appropriation (Vote
on Account) -Act, 1978.

The Budget documents for the current year
certain full details of expenditure provisions
coming within the scope of the Bill. Briefly,
while the Bill provides for gross disbursements
of Rs. 36,534 crores, the net provision after
setting off recoveries and transactions in the
nature of accounting adjustments in for
expenditure of Rs. 18,417 crores. Of this,
developmental expenditure will be Rs. 11,037
crores, constituting 60 per cent of the total.
Non-Plan expenditure has been kept to the
minimum by pruning in essential items with a
view to achieving the utmost economy. Rs.
7,281 crores have been provided in the Bud.
get for Central Plan and for assistance to States
and Union territories for their Plans. The
provision for Plan expenditure constitutes 40
per cent of the total; as compared to the previ-
ous year, there is an increase of Rs. 1,491
crores or a 26 per cent step up. The
inescapable commitments on  on-going
schemes have been duty provided for. For
assistance to States and Union territories for
their Plans Rs. 2,761 crores have been
provided as compared to Rs. 1,812 crores last
year. The step up of 52 per cent in Central
assistance to States and Union territories Plans
reflects a reorientation of our Plan priorities in
favour of agriculture, irrigation, power and
rural development all of which occupy
predominant positions in States' Plans.

Various aspects of the Budget have already
been discussed in the House
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in the course of the general discussion. I
would not, therefore, take more time of the
House in enumerating the details of the
Budget provisions but shall try to deal with
the points that may be made by the hon.
Members in the course of the disuc-slorj.

The question was proposed.

=it sitene aaf (ws3 wawr) © 99-
wamt BEmET, wa 7 wear T Y
A PR W0 MEF & T Pear A1
34T gdmis v gy v AT F ¥
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s g7z &1 mifas wgear € o
q7E A1 AENE WgTAT Al OF
a7z v niwdifas wfegwar o0 iz
Wi i H TS &1 @ ETF NG A
ov Tom fae WETE, o qiEilE s
w7 sifan waeem 7 &lwd fwe
oy wrr T A1 IR HWICF 1T
mg owar w1 owig fo3A
oy @A B oggd o fwrr
& wft s &y gy ?osraar 9rif
4y agdl &, qaW WAl # qwT 90w
wdi ag sgeT 7 fm o gaw A
TaREAT W %) 3 | %E AW
sqEiAnl A1 w@ge il Bi, #ie
fozs mi= THvwdr w=E A 3IE 08
of | QAT A TEY F OGHET FiS
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g wHIT YWE, &% d) AT
TwmraEl weld Al | gRTAEr US
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qinfcy FEEAD F o4 9T HI-
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saewnfa oY, 55 oF T W FAr
gwr ! %H Um 9 X A FT AT
wear  fuae fggend & 36 30
wmeat ® oA A ogwit |t &
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T EY 0 g AT AE AT TET
3 fr w1 giveg Az £ a9
w1 wq Fooer wylam wyaq =
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4 far 1 & g 7d wgqr o widq
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w g & oaw wft Fqar Hhoq
waAT 9E % us  wwfEm Ay
wivh few w1 ¥ oav v d oz
zid & Tfmar & wiE woar e
¥4 TH AN X owq9q o g oww
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[ fiFiea 247 |
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AT AHTT FB AT ¥ W AT
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T FTIRA AT INTHAE] F AT AN,
q37 gur ar, zafac sear ordf #r
A7HTT &1 3a4 fagomr &y wf 1 sy
TH 20 TAT 07N ¥ TAAT T & f
ware Zatfae A7 WAt 97 20 a4t
FOAT F A AT @197 ¥ A1 NZAT
#1 gatez w7 frar st & 1 & Y
gl B AT 0T UWo q¥e ar Y
et WY w17 s qwry Jhr A 9g
A% w7 7 A37 4 71 a4t g
FT UF YGAT FTH 1 F A1d § ear
TEAT AT AT AT ATATT AET A7 @
q f FA7 qOFTC A F9 A7 Tar AE
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FEHF A, T A AN IqIZggd 2 °
F @nr w20 g FEE T oAifa,
a1 4 IAF! B AT AT 4, FE wrrw
FT AL AT & 7 AR WAy AT
7% & fw ga avre A Ava avw qdT 3
FTRAd, ol At gurser i AE
qr | TT faTm 20 g4 wdww ¥
a1 | & awaar g fF g fady 9w
gafasirer FrTFaT w7 [ srdwt
it & oY ararors wraTET & frg s
T T W gufavire wifqw ard-
At & faselt @ &\ W S #
fa & wrffez Y €, afwa ag wgan-
argar & w1 a3z & fa
AT AT qATS AN AN GGG qWIG F
Fafa & o smamw 21 6 @&
T HAT AR | i WA T vt
1 ofvare fwar o a7 w2 v go-
Tl A HE B A7 AE 3 A A A
Fwifas wea # ot fawe o grarfee
# 38 A § owE ATE A g
afad o Fr gerdr saeT qEf wr
s fr@a 30 adi & arad § A7 97
=% w9 (a0 A5 Jrer aufa #75
TE 2 IEF W wTT 9T AT ZE F)
am & s oW fea @3 30 a9t §
Feteet T S2410 a1% T3 371 gF-aF
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FTE AE TIHTT @ AT ATRAT 20
areafaaar q1 a2 2 fv fogsr a.a1 d o1
HYETT gL G0 § FEW 41 ag UF
arafs wopdT | 38 o OHT T
=1 ST 20T vl § T Y 41 717 9
awT gAY 41 fiaw whastr 5= 7w
sfasta dar  20df wad ¥ E
WA T A HELFT FqH A
T T 2 | afEA W qawre
H o weAT € oWd & agal w1 frAm
1997 s 164 warET FoFaT g
& AT W FT A wrEAvEFAn § s
F awmd 4@ £ 1wz 7 migfaw
STEAYIRAH] B AWAT W § a1 IAE!
=FT s & faq e a8 §

IrAamfa WEE, WY aHy F
fir faweft orowTe & aga §@ wow far
4T #YT FTH qAT H AT T Awiwq
faar a1 1 Al g @ AR 39
@R FIaTIEE | ag ww fea ¥ fag
forar s vy & W zAw fRasr ST
R, TRt 7 & v W g 1 g
FF17 § uF /s foar gq93 qramw
¢ % faq aga adr awfa o amr
=T AT 3T IAH! IT R, W
THY a7 & a7 FOFTL oY fredAy FORTY
gran wifwm #71 af fazefy qar w1 3
W E | TEET AAIAT FAT AU, THRI
g AETT AE ST O qiw
|19 A1z ag feafa geit fr fwg &
FT GGEAT G Z GOOAT | AT T
1 ag ¥ £ fw gury any g4 fa3e
#zr g fo gn omg S @ 7 TR
ATHA ag AT ARrZi i d 1 afim &
T AT A1gar g fw ar A 307
HEET T2 gUiT, ¥ T wOHTT 4 39
o7 fa=re firar & 7 odmw, gz siAan
i€l F1 #9ET7 Faar 7 9w F fAg
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femelt ot aT Fa Fgr AT & 1 =TH
% 39 F1 Fwa 50 37 qfy Arzv aq
€2 | T AZ AORTL FAT AFAL
g fr ufy =xfss = & feadt ag@ar
g1 v fr oag afg = wf 7w
ot qema @dr g af 91 5 Ama
I A WEARAFA( 737 7 K AHAACZ
fa gefraa ag 93 7€ 1 fe drogo oo
92 FT {IAT FAR FHAT A HIT
a2t O F worew 4t dro ghaw,
¥9 g1 3 98 Saar 52 faar fs ga #r
Frrg qgrE ST AR 1 AT AEAY
& f ot gfegm Twaa 1 waw S
wgmag A §) A rEmE
g W § | WA 7gAF9 E W
Froy fadt & &, aga swwrEwrT Afa
g WX ag 72T I F o dwmw £
qZT T F1 q=A F1 foear I7 9T
a1 s 7 30 A W+, w=iw
w2 3adr w1 g9 faqy a9 § faear
qr gt fasg & wr 41, a=F
g daar frar f5 feoslt foew
@m wr f qar diz frar W@
1T g qarfas IEA aga &v . . -

(Interruptions)

oY i, sore wry weg ar & wfzw A
Zafar g | TAA S gFo qWo 2H
Y gAY Fo gyar g2 W 1 § g0
IAR AN TEN F9T F0gar 41 | Fq
uegr agt wwar | afrw & faw g
aqifE ag 9gq AT A | TAA
gt 1 a= fadr 0 IR pfa
HATAT 9T 7A(F TN AT N FTAA
# wd wAars A€ WY @@ ¥
ar fy fzeeft faew =m 50 fEal
drzv Fr A H 3@ oA F 39T
250 fFamiEs & « wiaw 37 774
g g =W gl aqrgt fromas
fzeit fase =€m w1 250 foarimEe
F AU ¥ FT AN qIAC F AT FA
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(4 i aai]
JaK I HET FEl AT WX WAL
qer gwn oAt wifgr & f& Gy
. foew = & qiw ag a% 2w fv ow
g® & Fwal # afg w7

(Interruptions)

Mr. Kurien was kicked in Bombay. So he
grabbed Delhi and he is committing
atrocities on the citizens of Delhi, with
the connivance and help of Mr. Patel's

daughter.

g frafa @ w7 oo a7 o g
HIEHTL qTET FT 5 3g agw A
I § | ITeNiT REEA, 98
woaTe et 1% 99+ § TAFT g
o w91 AN qe e o @Y famr o &
3N g gmET W@ ) afew fow
T T HIT I g wgy far av
IAHT W F T FEAT AT E )
wror Y w3t AR uF fafa g faar
&7 woer Fra 4t e o g Y Wy
 faeedt AT 7 oY IR T X FE 5T
AgTH A IAT A | T ERTE B
FFAZH ITHT AT FgTT F T
waT 9v 7 SEgr g7 (Ao fa awr
ZFNFT FUE F1 GwE G & LT a9T
91T oF Affy, 0F 779 qAARAT F
T FTARIH § IqAT | 9F A AW
a1 ? zweT faavw A waH @ famr
o i fafes sov ar 1 &
aaT faaon ag § f¥ ag wradta aaeg
¥ o wifs mE | o wife nf @
i gae ! oFar fy & Sy 9wy
vt & 90 ? agr food 4% ¥ =e
forr sfar o o ot 1% foord 5 3
I femer fadsit qar & 4y
RO ¥ .9 g7 A2 FA R
fadr oz amdfer 5@ & fa¥ wix
g § wwer gy fawd
T FWH FUT ! A AN G
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AL TE WA E 1 AV AW OTEEL
TIASAT 47 781 8 9T 707 I 337
TRE N AT gag A9 AT qqw T 7
FEr & A agar wmar g v oo o
fr 323t @1 amw Taw g,
aegr & fr wrr gae arer
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for s gt w0 ofy g WY ¥EifE
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afear w1 F/ gHl T AR FarA o
T £ | wH wIErT & fgow § oo

mar g fF it 13 a Government
of commissions and  omissions
fsqar @@y FWTeEl 9T =W

faar & A &Y Ge e faer
e =g o7 &4 fagr 7 a7 /@
for 77 50 d=v sfa fae= 2 fz =0 &
wEIGLAT TE gar | FrEarfr
wErT, grAfavaT Al 1g 2[5 =W Av-
17 FY gaAAfT F wrewwE 2 917 78
HifF 2o 3o % faw wremeaY fovg g
=z wg fify & T=faar = 050 owo
qFd AT 2, SIS FACEIA B &, TH A
#fa & vafaar ofy soor fag &0 =Y
TR o UHe G2 BT &7 o FAvETS i
ST T Fwwtear #, afFT 9% ae §
ag @& w2 o wwar fv @ wefas
Tl 21 Afrw sw o AifaF =l 2
U F 79 g wreEt S W fag ) w@E
TFAEST MT I I TT A
oS AF 30 &\ ¥ ERfEw @ g,
o7 f& %1 o F7r Wiy sEmi F S @Y
smafaF 3w % § T wmafaw
F GATH § WOAT € 91 FFAT § |
FfET T FoUAT & WY AL
AWEFTATIEIEAT R 1 ET R
o Frafet g 81 wm
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e ¥ o AEr 2 faawn g whdy %
amAfeg & 1 AR AE
A AEw ¥ A 7 f54 g il A
AW ¥ "G AER WY I
¥ A1 FWET AT AgE TAW A
£ § 1 Tafe wriw T SAmeT
& Az g ¥ wrrew § o s
AR RATAIE STA9 TR 18
21 o7 was "4 gwens § fir g
R gATAE AT gt § 1 W
¥ A AT TH worar G F 0
IR TE AT AN FAAE W
!-'Tmﬂ'aé’rﬁﬁ'rl '3%’1‘7:' AT
%e w2 B uw G:f wgAfa, vE oF
HRTHATZ FT FI9H T 1959 59
wET WIT F1 LW F GET T FHAH |
widh Y 1% wg-wrEr A9 ¥ KA
SYam G urad qet &) § &3
%% #oar fr =2 s 702 3 w7 vy
7 A el Bl F=owr W1 0%
afemt 5% § gfwws aowm F 0% wiE-
FrET wely 4t gt fen 7 fan ww
I AR ¥ oEeTw faa

"Charan sing*1 is a quack economist."

¥ =31 wumr Feor avg ¥ wd-mredt o,
B fow avg o1 wiww sER
7ar €, 397 gardt s mafrw s
Fz @ Fod | wiE F1owm A 5
graar 8¢ Felear, oot &1 7t Fadrr
A wh feami &1 oar A o
e gt femmat & o T § sy
wrw AT | gwEait wg, o
&Y Pt 1 WTLST WA TE §iAT
& it e aTET HY wg-t, ford T
fRg 7 9wq 99T §, woAT wiEw § w7
AT 1% & £0 §% FWT K AT ]
ww F fear §, 39§ w o
T | T o - e 8,
oy wifew Fea § A §, 3N
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YA FT oA WA & 1 wIT
BN TH UNT ToTAT TN RGET T £
A1 I WF OF AT WORTE, OF AT
T % 9 § 718 famn

graanty wgres, foar sz depfr
Fom e @1 g 1 famtaey
TARE L A T W wgA GO
T® T T FIETHT TAT AT RIT IH AFT
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w37t g femawad Hamw i
o S T R § 1 wa o
TTRGAR WA | FIE ¥ # faan
Y favafaaras § & ceiifaw &, 7
TATRE( ITFEM AR ?
FAAN GE AT 7 TV AWT @Y 9 A5
=gt § e =5 aog ¥7 amfvw waaar
B ag 740 1 & ga sfonfry 7@
w1 AEE m=maET oF shwiha
¥ta §, mfomfag Sroragr g 1 o
fo e O i g1 st foaw
#hAT W1 FRIFA 4T B2 £, i
AT ORT 7EY & At fand A
W T At wgdan g wt )
&fFa 20 999 97 W% oF g
w12 FY a9 WE §, Wwe §, A3
freaframedi F st v gr<erd 0 @
wFTRE! AfaETETE T o
F[F-SR 47, 7E1 47, IN IR IW@E
faar | o qia ¥ 0f. A oF
8 A& faAr | = afraEer o
gy foar | 99 gy T O fy g
¥am fre® 30 & &1 Sw &,
afrr o sud wifegrrar am ag
faar | gRI% azew @, Gefaa
Toar @ § wife § arnfdt @
foait g€E 1 & o s 1€ st
I WA AT | www-Naw
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[=f7 i 7wi]

3 pM
EWTT AT Y NN, AEIET REEE
R gT FEF g, I fAsy fase-
g1 O T W TET AT, F1E AFIET
grr wid sty grm, i W Fae
Tafn Y, 3R R sy ?
AT gH AR TE AAMT &, T[T 8,
a1 ga ammg &, wifae § 1 "R
F1% §3g 9 &, qufv ¥g qOFT
FILT JIT 9T AFad F) F19A (F4T §,
dfm 983 srT wifwee safa & &war
g ot qg & Twar av 1w o I
ATE 3O I Y § JGAT £ Y AR AT
g frafqe adi 7 €1 o= A=A
¥ faafora gr arfen, amar arfig
fF s gn ¥ Jafeat I @ )
Hfgr o Ffrr = G & &1 o
Faq uF A @ faafar e mag §
s gfear iy amw sy §ar v @
gRIY | T ®wIT ® gg o A T
faag a8 €, w=rar & 98 02w gFAT
qr 1 &few § st sy § i o
sfaar it F¥ foar 7w wfog | Faar
Fiforg Ao THo THo FT ST OF &Y
FY TG AT qEf F ARG W F A
T §, I9HT T T@T & W IAH &H
FT qW | AfFT AT IqET
far A & #fF W T 743§
ST qaT § A&7 g a1 #aar far
g | A7 OF AT A wrOw 77
A ATAT QT A FF AT QF TF W ATIHT
fak Fgar A AT g 0 B ¥
FreaTifa wEreg, § Fad 4T &
F AT WY FEHFT A9AT Iy forwr &
[3a2 vga ¢ ®ifr & 30§ o dm
T §, 99 F § T T4, FAOrw F7 300
fa gfaerg # a8 FLATL OF THT FEETT
3 ®7 7 qrZ T AOUTAT T TR, TAR
Wi ATATHS AATL HY FEHTT AT
Frararerar A wfas T W
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SHRI DINESH GOSWAMI (Assam): Mr.
Deputy Chairman, Sir, I am extremely grateful
to you for giving me this opportunity of
making my maiden speech on this
Appropriation Bill. By this Bill, Rs. 36,534
crores shall be appropriated from and out of
the Consolidated Fund of India for the
purposes which have been set out in the
Schedule. The Finance Minister, in his
introductory speech, has said that about Rs.
11,036 crores will go for development
expenditure. Noody can object if Rs. 11,036
crores go for deve. lopment expenditure. In
fact, we will like to vote more money for the
deve. lopment expenditure of this country. But,
Sir, while we appropriate money for one
purpose or another, we must also see that this
money reaches the common people and this
money is used for the betterment of the com-
mon people. After all, we will be doing a
disservice to ourselves and to the nation if we
merely pass Appropriation Bills without seeing
correspondingly that the money is utilised for
the purpose for which this money is actually
voted by this Parliament. Unfortunately our
experience in the last one year, has shown that
not only the country has gone backward but
the country today lacks any direction. Sir, Mr.
Shrikant Verma has related some of his expe-
rience of the last one year. But this is not the
occasion when we should have a political
debate about the developments of the last one
year. But the fact remains that today the aca-
demic life of this country has virtually
collapsed. The fact remains that today the poor
people are groaning under spiralling inflation.
And instead of the prices of commodities
coming down, everyday we see the prices of
even essential commodities like milk being
raised to the detriment of the interests of the
common man. Sir, the less said about the law
and order situation, the better. Uncertainty is
gripping the life of the entire community. It is
true that the Janata Government has restored
some of the freedoms of the people on paper,
but the Finance Minister will also probab-
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ly realise that for the first time, after one year
of Janata rule, popular legitimacy is being
given to the Emergency. Last year, I myself
fought election to the Lok Sabha and I saw the
big upsurge of the people against the
Emergency. The people wanted to express
themselves against restrictions imposed during
emergency. The people wanted freedem. To-
day common people are beginning to say that
the days of the Emergency were better. What
greater failure can there be on the part of the
Janata Raj when within one year they have
completely transformed this popular upsurge
into such an atmosphere that the common
people are now talking in terms of the
Emergency even justifying the Emergency? I
feel that the Janata Party's greatest failure is
indicative from this one response of the
people. However, this is not the occasion for a
discussion on that aspect. We will have other
opportunities for that.

The primary purpose of a discussion on the
Appropriation Bill is examination of the
financial aspect of it. The fact remains that in
the last one year the rich became richer and the
poor poorer. This is one aspect which was
highlighted during the Budget discussion. So I
am not discussing it at the moment. I will
touch on another aspect which has been
virtually neglected in most of the discussions.
It is not only that the rich is getting richer and
the poor getting poorer. It is the regional
disparities, the vast regional disparities,
growing in this country, that I want to
highlight. Certain areas are getting the major
share of the development projects while
certain under-developed areas are getting
poorer and poorer everyday. I will substantiate
my point by facts and figures that I have at my
disposal, and I hope the honourable Minister
of Finance will enlighthen the House more.
Out of Rs. 11,036 crores, the money that is
being appropriated under this Appropriation
Bill, can the honourable Minister give us an
indication of how much will go to the
backward regions and how

much to the comparatively developi
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regions of this country? I come from a region
which is extremely important, and that is the
north-eastern region, which has stood by this
country in many a times of peril. After all, in
its most difficult days of the economy, this
region provided our country, with two
products which stood in the list of items as the
highest foreign exchange earning products of
this country, namely, jute and tea and mind
you, this was at a time when this country was
suffering from acute foreign exchange crisis.
The first item on the list of foreign exchange
earners was jute and the second item tea. At
that time the total contribution from the jute
and tea more than Rs. 400 crores and 90 per
cent of this earning was supplied from the
northeastern region. At a time when the
country was suffering from an acute energy
crisis this area of Assam gave almost 50 per
cent of the energy to the country. Apart from
Assam there are in this region, in this north-
eastern region, Meghalaya, Manipur, Na-
galand, Tripura, Arunachal, Mizoram and in
the backward regions, I include States like
Bengal and Bihar also. We have seen
ourselves the tremendous contribution of Bihar
and West Bengal in matters of minerals like
coal, mica, so on and so forth. But let us see
how and in what way development money has
been spent for the purpose of developing these
areas. | shall give you some statistics. If you
go through these areas, if you study the
problems of these areas, you will find that the
important infrastr JC-ture which is so necessary
for development, is absolutely missing m this
region. For example, there is no com-
munication. We do not have irrigation
facilities. We suffer from lack of or shortage of
power. Calcutta is everyday suffering from
acute shortage of power. Load shedding has
become the common experience of the people
there. The people does not be surprise when
the lights are not off. Rather they become
surprised when the lights are on in the streets
of Calcutta. Let us look at the question  of
irrigation.  After all, in the
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conditions development
on the agricultural front is not possible
without irrigation. But what do
we see? We have the Agricultural Refinance
Corporation for development of all these
regions. The headquarters of this Refinance
Corporation which was set up particularly for
the benefit of the north-eastern region was
located origAially, God knows why, at
Kanpur. All right, let it be situated at Kanpur.
Let us look to the statistics that I have with me
here. 1 have trie(j to collect statistics for the
past few years. I hope the honourable Finance
Minister will reply to the points I am going to
raise. The Refinance Corporation allocated a
sum of Rs- 404.75 crores for the whole
country. Out of this Rs. 405.75 crores what
was the contribution to the folio. wing States
of the eastern region?
L

There are seven States in this region—
Assam, Bengal, Orissa, Me-ghalaya,
Nagaland, Tripura, Manipur —and two Union
Territories— Aruna-chal and Mizoram. Out
of the total allocation of Rs. 404.75 crores the
allocation for these seven States and two
Union Territories was Rs. 5.74 crores which
comes to 1 per cent of the total allocation.
And Assam's allocation was 44 per cent. How
do you expect development with such an
approach. You expect that in the backward
areas the credit deposit ratio will be
favourable compared to the credit deposit
ratio in areas which are advanced? I hope the
hon. Finance Minister will agree that contrary
to the general expectation the :redit deposit
ratio in this area is :ompletely unfavourable
compared to ;he other areas.

Let us come to the other compo-tionets
which are essential for the >urposes of
development. Take rural ;lectrification.
Haryana can be proud ;hat they have
achieved 100 per cent ural electrification.
We are extreme-r glad that their success in
the field rural electrification is tremendous.
'he country is  proud of them. The
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fact remains that there are  other areas
also which can provide granaries to serve the
entire country. What is the position regarding
these other areas? Compare 100 per cent
rural electrification of Haryana with the
total electrification in the north eastern region
where itis less than 5 per cent. I will cite
some figures which are staggering and I hope
the House will take notice of them I could
not get up-to-date figures. I hope the hon.
Finance Minister will enlighten the House
with  up-to-date figures. The figures
available with me are these. Out of the
total number of villages electrified  in the
country, namely 1,22,094, the number
of  villages electrified in  Assam s
670  and the number in the entire
northeastern region is 1,090. Now, com-
pare this figure with the figure of
9,252 villages in Andhra Pradesh. In
six States and one  Union Territory in the
north eastern region the total number of
villages electrified is 1,090 whereas in
Maharashtra alone, the number of villages
electrified is 13,661. I am not complaining
against the development of Maharashtra
in this field. I want more development. But
how can you expect this country to  grow?
How can you complain against the
younger generation if they come to unfortunate
conclusions if the regional imbalances are not
really removed through imaginative planning?

Take the case of power. The hydro-thermal
projects likely to be commissioned in the
country upto 1977 from 1974 are going to
produce 7,833 MD of power out of which
the entire north-eastern region was
allocated a mere 70 MW and Assam's share
being 60 MW.  Compare these figures with
Gujarat's 905 MW. For the six States and one
Union Territory the allocation is 70 MW
whereas for Gujarat it is 905 MW  and  for
Mabharashtra 965 MW. How can you expect
this areas to develop and  evfry time you
are saying that youare trying toremove
regional disparities. We  do not have any
complaint against development of other areas.
But the statistics and figures do not show that
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there has been any genuine effort in this
direction.

On the last Friday, the hon. Prime
Minister intervened during the debate
o'n  Centre-State  relations. Then he
said that those States which are small
do not produce leaders implying that
those States which are small do not
have  political leverage. @~ When  the
Prime Minister of a country admits
that small States do not have political
leverage, how can representatives
coming from small St justice
from this Government? The Prime Minister
went on to say that representatives of Ceylon
cannot really play an effective role in the
international ~ spheres as the Indian
representatives can merely because Ceylon is
a small country. I never expected this state-
ment from the hon. Prime Minister especially
when the people of this neighbouring region
are very sentimental when they are told about
their smallness in size.

Let us now come to the other spheres.
Unfortunately in the matter of incentive also,
the areas which produce cash crops have been
discrimi-nately treated all the time. Jute has
"been the first item in the list of goods earning
foreign exchange for the atry. This item has
been the top foreign exchange earner for a
pretty long time. But unfortunately we find
that a very raw deal has been given to the jute
growers. Every one of us knows that the big
industrialists and the rich houses are out to
exploit the common jute growers.

Whenever there has been a demand
for an incentive price for jute, it has
been frustrated or one ground or the
other  with  the result that the
jute  growers, who stood by this
country at the moment of crisis,
are starving today and they are
being  exploited. I hope the
honourable Minister will try to study the
price rise of various commodities
and Etudy the situation. The price of rice over
the years has gone up, taking 1961-62 as the
base year, from Us. 137 to 204, the price of
wheat has
gone up from Rs. 149 to Rs. 208, the
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price of cotton has gone up from Rs. 190 to
Rs. 222 —this is because of a very strong
cotton lobby the country—whereas the price
cf jute has gone up from Rs. 127 to Rs 131.
Look at the fate of the jute. Whereas the
cotton price has gone up from Pp. ICO to Rs.
222  the wheat price : :s gone up from Rs.
149 t0 Rs. 203, the price of jute has gone up
0.i / from Rs. 127 to Rs. 131. After all, you
know the rate of inflation during the last thirty
years. However can you expect grower of jute
really to face any other face but starvation?
This cannot be stopped unless price incentive
is given. But it seems that the Government is
not prepared and it is because there are many
friends in this Government who belong to the
rich jute houses and, Sir, whenever we have
asked and whenever there has been a demand
for price parity for jut it has been frustrated on
one ground Or another saying that there is no
demand for jute because synthetics are coming
up and the synthetics have completely
acquired a monopoly in this. Sir, I went
through the Report of a Commission during
the British days regarding the jute in-tnd it
made a very interesting reading. Li 30's when
there was a demand actually for some sort of a
parity or some rational price for jute, it was
said:

"Jute industry Can'not grow and it cannot
give more money because the present
depression is due partly to the actual
decline in demand from the States like the
United States. Competition is experienced
from paper, from cotton, from other
fibres."

In 1936, the British Government turned down
the demand of the jute growers on that ground
that the market was facing depression and
commodities like papers, etc. were coming as
substitutes. In 1977, this Government is
turning down the demand of the jute growers
on this very ground. The whole basis is a
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artificial basis and it is because these farmers
do not have a lobby of their own and they
cannot make their voice heard by the Finance
Minister and their voice is not such that it can
reach the ears of the Government. There are
many lobbies which can make their voices
heard and, therefore, they are being taken care
of. Now, Sir, let us also look at some of the
other things like the development of petroleum
industry. I am happy to note that today we
have been able to explore many areas and
many areas have rich potentialities of oil and
other things. But, in the North-Eastern Region,
which at the moment of crisis stood by the
country, in the matter of petroleum products,
the ONGC today is slowing down production
there and when the honourable Minister was
asked regarding this, he said, that he did not
have the statistics and shall have to get the
statistics from the concerned officers. We were
asking for a refinery in that area. Now the
argument advanced was that because there is
not sufficient refining capacity there, ONGC
had been compelled to slow down their
production of petroleum there. When we ask
for a refinery there, we are told that there is no
scope for a refinery and when we ask for more
petroleum production, the answer is that there
is no refining capacity, and therefore, pet-
roleum production has to be stepped down.
The entire area is backward. I am not speaking
on behalf of the North-Eastern Region alone. I
hope that my friends coming from the
backward regions will agree with me that there
is a vicious circle growing and it is this: When
you ask for an industry, you are told that there
is no communication and there is no rail line
worth the name and, therefore, there cannot be
an industry. You ask for railway lines for con-
necting these areas and you will be told that
because there is no industry there, this will be
an unprofitable venture and they are not going
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to open a railway line here. Today this
vicious circle has led to the  determent of
backward areas. Therefore, Sir, when this
House has been called upon to  discuss the
Appro-priatior Bill, we do not mind giving or
granting these moneys for the
development projects. But I do hope that the
Finance Minister will ~ take note of the fact
that the time is ripe for the country to  solve
the two dichotomies that have developed
in the country. One is the divergence that
is growing between the rich and the poor.
Number two the disparity which is growing
between some developed areas and  under-
developed areas. Unless the difference
between the rich and the poor in this country is
minimised within a short time, unless the
dispartities are removed, I can very well say
that the future of the country seems to be
bleak. Every day we see police firings. The
Congress Government has been criticised times

without number on account of the
emergency  but [ think even in the days
of the emergency there was no case of

police firing. Today the number of police
firings probably has outnumbered
even the total number for the last

thirty  years. Today we  find that the
younger generation has become
frustrated. In 1969.70 and 1970-71

there was an effort to give reorientation
to the political system of this country in the
direction of socialism. But today we see
political developments taking place not
on economic  or ideological  considera-
tions. Today elections are not fought on the
basis of really ideological considerations. For
the first time, serious caste considerations
have been injected to the body politic of
India. And I am speaking from my own
experience during the last election that
States which were totally  free from caste
bias, caste considerations, are now in this
whirlpool which  is taking this country down
and down and backward and backward.
Therefore, Sir, while participating in this
debate I hope that the hon. Finance
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Sinister will take note of some of he feelings
that I have expressed in he right spirit and
will take suit-ble steps fOT removing regional
dis-iartities of this country and bridge he
disparities between the rich and he poor. The
younger generation is ilready losing
confidence in the en-jire system of
Parliamentary democracy itself, because we
talk of one hing and do another thing. De talk
of >ne thing and do something else. Unless
sincerety is shown by the present
Government, unless the present squabbles are
put an end to, the future of this country is in
jeopardy. I do hope that the hon. Finance
Minister will take note of the feelings of the
younger generation and also of the feelings
which are agitating the minds of the people at
large.

I thank you once more for giving me this
opportunity.

SHRI PILOO MODY (Gujarat); Mr.
Deputy Chairman, Sir, to begin with, I would
like to thank the Finance Minister for having
given me this opportunity, after eleven years,
to support an Appropriation Bill for the first
time in my life. It is a great occasion when one
gets up and says: I support something and I
welcome what has been given by the people to
the Government to run it more efficiently.

Sir, I also welcome the speeches
that have preceded me, be
cause [ feel that at least we have
managed to restore what was taken
away from us during the emergency.
I welcome every bit of what my hon.
friend, Shri  Shrikant Verma, said.
He asked wus to accept what was
good. Unfortunately, he did not en
umerate what was good, except what
he called the 20-point programme,
and [ regret to say that I
never read it and I cannot accept it. However,
the fact that he asked us to accept it and to
rededicate ourselves is itself a great
improvement, because during the emergency
we were asked to accept everything, and now
we have
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come round to the point that WQ may-accept
only the good. Another great thing which 1
think Shri  Shrikant Verma has understood is
that as  a result of the happenings in March,
1977 it is now perfectly all right for him to get
up and say whatever he likes not only about
Mr. H . M. Patel's daughter but to say
whatever  he likes about the Prime Minister's
son, which in the last few years was  not
possible in either House of Parliament, let
alone outside.  This  again, is a welcome
change.  Let him say whatever he likes to say.
He also said that the Ja'nata economic policy
was wrong. Then he quoted some paper that
comes out from Ca'cutta and calls one of our
fellows one name and another fellow
another ~ name. I never understood what
made him say that it was wro'ng because I can
quote-him statistics  that in 30 years of
Congress rule the standard of living in urban
areas has gone up by 400 to 500 per cent
whereas the standard I of living in the rural
areas covering ( 80 per cent of this country
went down by 3.2 per cent. If this is not
the most severe indictment of Congress
economic policies during the last 30 years, j
fail to understand what will make these people
wake up to the fact that we have been
conducting a lopsided economy for 30 years
because our policies were wrong and moved in
the same direction. Now, for many ma'ny years
t0 ccsne, we intend to divert resources from
the ugly sectors in which they have been
ploughed all these “ears and to take them back
to where the people in the country live, that is,
the rural areas of this country. I congratulate
the Government that within one month of
having taken office they raised the
agricultural allotment from 20 per cent to 30 per
cent. I further congratulate them for having
taken it up from 30 per cent to 42 per cent in
this Budget. I think in that least even my
hon.  friend, Prof. Ranga will have no
objection.

Now I come t0 my dear friend Mr.
Goswami. Mr. Goswami should have made
his speech two years ag® and he
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would have crowned himself with glory
(Interruption). True. Mr. Go-

swami has been making the same
speech year after year thinking that atleast
somebody will hear him now.
He says that there  inflation in this country.
If T may quote a few fig
ures, during the last year of the
emergency, the prices went up by 14.5
percent. I think they have gone
up by 5 per cent this year. He can check that
with any  authority. (In
terruptions)  This is something which he can
check from any authority.
If the testing of these figures makes it
necessary for him to goto the market,
then let us notdiscuss any figures at all-
After all, I may go to the market and have an
experience which is not too good. You
may go to the market and find anof
experience. Unless you can positively
say that somebody is cheating on th figures,
there is no point in disputing the fact that there
has been practically no inflation this year,

economically speaking. Then my  friend.
Mr. Goswami, said that during this one
year the rich are getting richer. All these

thirty years, the rich are beccnn- iag poorer?
Look at  me and  tell me if
I have grown less fat or more fat-
(Interruptions)

SHRI BHUPESH GUPTA (West Bengal):
My complaint is that vou are stagnating.

SHRI PILOO MODY; Then my frisnd
referred t0 regional imbalances. Sir, is it possible
that all these regio'mal imbalances have been
created in 14 months? It has been going On for 30
years and for 30 years these regional imbalances
have been goi'ng on for which the Congress
never had any policy except for a few slogans. If
only Mr. Goswami had given us greater strength
in those days, perhaps we could have, eve":! in
the past, compelled tha Congress Government to
change its policies. It was not possible to change
their policies, and therefore we had to change the
Government. Sir, T assure you that wl the
agricultural allocation that has '
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go'ne into the rural areas, the factor of
regional imbalances will be corrected a,s fast
as possible. Whether it happens in the future
or not is still to be seen.

DR. RAFIQ ZAKARIA (Maharashtra): On
a point of order, Sir- I think the hon. Member
is being unfair to the Finance Minister. He is
covering all the points and nothing will be left
the Finance Minister.

SHRI PILOO MODY: Mr. Zakaria has
never learnt that in politics one should help
one's colleagues.

One last recommendation to my friend at the
back and that is, he complained the jute was
being treated in a stepmotherly fashion
because there was no lobby. I would
appreciate the manner in which he has raised
that because I believe in the creation of
lobbies and j, therefore, recommend to Mr.
Goswami that he should create a jute lobby
so that the jute growers in future do not suffer
the fete °f others. And, therefore, instead of -
ling his time over here, perhaps, liould better
devote more time to

creating a jute lobby. But, Sir

SHRI DINESH GOSWAMI; 1 do not
believe in creating lobbies.

SHRI PILOO MODY,; He just wants to
bemoan the fact that the lobby does enot
exist but he does not want to do anything
constructive about it. I cannot help it. After
all, he has beer, m the Congress for so many
years. Can [ take that away from him?

Sir, what is the main thrust? And this is
what 1 would like to say. I am very
very happy  that this mis-directic'’n of
resources has finally come to an end.  All
these vears™ we have been operating two
economies in this country—one  is what

I call a 30 cent economy which wag an
ur-fairly ~ sophisticated economy and
another is the doddering backward
economy which was our agricultural
econcmy. In the aMocatis,-, of re-

sources between these two economies, have
been vast distortions —distortions
which have led to the
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figures I have just quotes in the standard
of living between people in the urban areas
and people in the rural areas. Now, for
the first time money is available in the rural
areas. But, Sir, I have a certain fear which, I
think, I will not be honest to vny-self if I do
'not state at the moment. When such  large
amounts are redirected in a particular
direction, it requires at the other end a
receptacle which will not only catch and accept
these vaste amounts of money but also he able
to use them more fruitfully. In that, Sir, it is
our cherished desire that they should bring
about decentralisation. In my opinion, t0 use
the money wisely at the end point, decen-
tralisation is absolutely essential. I don't
think we will ever develop this country unless
we are prepared to decentralise the
economy and allow people at the village
level, at  the tehsil level, not only to decide
what they want but also to have the funds and
the expertise readily available to be able to
bring it about.

Sir, I have in my small way worked
out a scheme of decentralisation which
I would like to put before you. I
feel, Sir, that a great deal of
money which is pent as a result
of  centralised planning goes  trickl
ing out in a leaky pipeline from
the  treasury  through the  Planning
Commissfijon into the Central
Secretariat and down the line t0 the State
Secretariats and finally by the time it arrives at
the tehsil, it is a little trickle, something like
Rs. 25,000 to Rs. 50,000.

And the first resolution that the panchayat
passes is: Let us have a jeep. So, there goes
your Rs. 25,000 for that year. And the next
year, the resoluton is: Let us have a Panchayat
ghar. There goes the amount for the next year,
and no amount is spent on development.
Therefore, Sir, I would very much like to see
that we decentralise all the way down, not the
way development, contouring, bundhing
Sheikh Abdullah would like through
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State autonomy, because State autonomy means
merely taking power from Delhi and taking it to
the State headquarters, and they will sit in the
State headquarters with this power with the same
degree Of possessiveness as has been going on in
Delhi for the last so many years. And,
therefore, I would like to see complete
decentralisation. =~ We want to take the power
and take it all the way down from Delhi to the
State capital, then to the district headquarters
and from the district headquaters to the taluk
and the block level including the gram
panchayats.  Sir, I know that nobody likes to
give up power because power is an intoxicating
thing. But unless we are prepared to do that,
I don't think the rural development in this
country will go on. It is my cherished dreem
that India should first turn into a prosperous
rural community before it tui'.is into a great
industrial nation. In order to do that, Sir,
it would be necessary to take a  Joint
Secretary out of the Secretariat at Delhi and
send him back to the district, where he will
be a special Development Officer. It is
necessary, Sir, to pick a Deputy Secretary  out
of the Central Secretariat in ~ Delhi and send
him to the block level, where he will be a
person responsible for executing and spending
the moneys made available t0 him from
the Centre. Sir, there are about 350 districts and
you will have to turn 350 non-productive Joint
Secretaries into productive members of society.
Here, in Delhi, all they do is to say 'no' ten times
a day to anything that is put up to them. Over
fhere they will be responsible for bringing
about the development of this country, turning
them from non-productive to productive
members of society. I would like to take
5,500 Deputy Secretaries out of the
Secretariats at Delhi and the Various State
capitals and send them downto  the block
level, with a bank account of say a crore of
rupees, which the Finance Minister may be
generous e«ough to give, but I am prepared to
take alittle less, for every block of this
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Secretary at the block level should thereafter
be allowed to spend that in consultation with
all the people within that block. Sir, if you
look at a block of this country, you would see
that it would cover about 50,000 voters;
25,000 men and 25,000 women. It is not
difficult to find out and identify the projects
which have been hanging fire for decades and
decades and whose completion would bring
them happiness this year, the next year and
the year after.

Sir, 1 have visited thousands of
villages in this country and I can give you a
few simple examples to indicate the sort of
development that is necessary. If you go to
these villages, you will see that most of their
demands fall into a few general categories,
some want approach roads, some want
schools, some want medical facilities, some
want health facilities, some want mobile
dispensaries, some want land development
contouring , bundhing, terracing, some
want water cosserva-tion, some want
irrigation facilities, some want
afforestation, and so on. These are the
common  demands of  the common
people of ourcountry. And, wherever
they go,the answer is no  money.
Sir there is a village on the banks of the Mahi
river. There is plenty of water in that river
but not a drop in the village. = What is
required is an oil engine and a 150 feet of
pipe. You just pump the water and the needy
farmers will irrigate their fields. The cost of
the project is Rs. 60,000 but | the
Government has no money. You go to the
'‘next village. The village tank is dry. There
is a seasonal nullah which comes up. You
divert the nullah through a canal into the
lake. Cost of project is Rs. 1 lakh but the
Government has no money. You goto the
third village. It requires abundh. Cost
of project is Rs. 2£ lakhs, but the Government
has no money. Go to village after village
but the |Government has no money for
any- [ thing that is worthwhile and vet we
I

[RAJYA SABHA ]

(No. 3) Bill, 1978 196

know, Sir. that thousands and thousands of
crores of rupees are being spent here. Mr. H.
M. Patel just now told us that something like
Rs. 7,000 crores or 40 per cent of the budget
is being spent On, what is known as>
administrative expenditure.

Sir, it is 'not that these people do not know
how to administer but they have to be given
different jobs to administer. And, when I say
that I want to take all these Joint Secretaries
and Deputy Secretaries out of the Secretariats
and send them into rural areas, I want to
mitigate any hardships that may be caused to
them. Most of them are anxious about their
children and the schooling of their children.
Sir, I would recommend to the Finance
Minister to spend a crore of rupees or two,
open Sainik schools and even give free
education to their children in these schools
when they are sent to rural areas so that their
immediate problems will be mitigated.

Sir, this has to be done and it is only then
and after the money is made available to them
that they will have meetings of panchayats and
sabhas like this and they will get together and
scme will say that we want more approach
roads and some will say that we want more
schools, and whatever it is, and let us have this
first and let us have that later. There will be
some conflict alsO and out of that conflict will
come the understanding and out of that
understanding will come the participation. And
once you get participation going, you will find
the creative energies of our people being
utilised in the manner that you have not even
imagined. This is what we have been meaning
when we say that we want participation of the
people in the development process, that we
want participation of the people in the
planning process and that we want
participation of the people in taking decisions
which are best for themselves. And * sav this
because I feel that it is only then that the
people will understand the full impact of
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what is democracy and what is self-
government. This is what  Gandhiji had in

mind when he recommended panchayat raj,
local  self-government. This is what ha
wanted. But instead of giving the people local
self-govern-meftt, the power-greedy
politicians took all the power away and all of it
was brought to Delhi by Mrs. Gandhi and
accumulated here, with her sitting on top of it
not knowing how to dissipate and disabuse
herself of that power. And, therefore, I say,
Sir, that with development that has gone on,
there must be decentralisation. With. out
decentralisation, there will be no development.
It is no use sayhig that we have allocated Rs.
6,000 crores for this or Rs. 7,000 crores for
that and this year we are spending Rs. 2,000
crores more. Unless we can get all that
effort down and involve the people in
that process of development. Only then
they will be able to see this development. I
am not saying that the scheme is perfect.
There is likely to be corruption; there
is likely to be some stealing. But 1
assure you, Sir, that whatever corruption or
stealing takes place, will be less than what
corruption and stealing takes place now.
An identifiable Sarpanch will be living next
door; the Development Officer will be living
next door; the Bank Manager will also be
living next door. You can always go and
catch their ears. The poor villager can
always approach  them and if there is any
difficulty, he can go to the district
headquarter and catch the Development
Officer, and tell them about what sort of
officer he has sent to his village. You can go
to the State capital. But it is too
difficult to come to Delhi and catch
either Mr. Patel's ears or  Mr. Morarji Desai's
cars. Sir, for about ten years, i tried to
catch Mrs. Indira  Gandhi's ears. I did
not succeed. How are these poor people
going to succeed in catching the ears of

people who do not perform in their
service? And, therefore, Sir, while
supporting,  accepting  and acclaiming the
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Bill, 1978, 1 would strongly recom-mend to
the Finance Minister and his colleagues in the
Cabinet that they should think very seriously
about decentralisation. I am glad fa. that
respect that they have appointed the Asoka
Mehta Committee to go into these matters
and I, Sir, look forward to an opportunity of
being able to give evidence before that
Committee myself. 1 thank you for allowing
me to speak.

) W, s (fwar?) - srraafa
wigr, § g fqaAmw faw g7 9w
fa= T = & fowtlem 9 siiw 1 3w Y
yifgx foafe & o weqmt & Faeme
#, 94% TS WgH TEAHI U7, TP WeH
aami 97 wow fawre war) $7 ¥
SHET ET &7 T ad U 719 2l
TaT E WY TSET H wiAaT TMET HY g
a4 A g g1y § v A Zor &1
wifas f4z YT siqar # g o
ZW F S GgA1 qAT TZ | WeFel F
1 F4 wfEd & 98 &9 1 ¥ Ag
30 #1760 Ffava wqwr 71 FfvEar
& & 4 W A F w7 ¥ oftaw faar
TH 2 IaEY Fwig & Iw a1 wrefrs
faura wYT Fiw 57 fawra dez § 2
WIS UF 5T FANT §T IAHT AFaT &
waifaw I 7@ g @ 2, dmrane
w9 F1 TE & W1 TAE warar a1 dr
daanT gefr &, 3% foa arire T8
fawar &1 g0 & g5 & o da7 &
ZiEr &1

[The Vice-chairman (Shri
Nizam-ud.Din) inthe Chair].

syed

TYAATERT W (39, F7a17 ¥ {ifqqr
§ 9w ag 91 wifaw qwe § ag Ao
draaT grn =T Wi 7@ §, e FAr
=T ot @Y § Fenid % arw gfear #Y
WAt 1978 ¥ gwifoa ow gafew
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F HAATT AT 1977 W SAEL,
1978 %7 fosi &1 7 I Fwaar FEgHl
F1 BEGT FETGT H 0 1% w@gATZE |
Ia% arg dr 7afa F1€ wEeer qF Fu
§ Slwd s @it ¥ feafa & 96
qar FEaT ¥ f dagms wedr o @
A7 @ AT & oF W F ww7 fZe
WET H G4TH ITHTRGT FEIRT T 4
10 & 12 Sfewe &41 8 1 59F waraw
F5 aEgui we gy wifz «1 FE A
25 afawia ar g &y o Sq3T 7 TAY B
qi+ 57 fY 9g q7=TT gg arar wIAN
& fiw wgme awm 1 @ & grovife ara-
fawar ag & (w wgem g aga w=t wr 7E
& o\ ga% w1y € g F £y gEET
oft wgdT =+ oir WY £

IUEATEAY HEZT, THT TYE WHaAr
HLHTT AT ) Q0T F1 g 63
Y A1 Y F1ew T F E wE a9z
T 3a¥ asdfr 7« qasrq wfuw &
wifaw gt Sofl T W 31 0EW & a1
T 37T § & Afew food a9 el
Hagdd F1 A WIF AT GAY &TF I977
%7 faar mar ) foew ow @19 & Hae
AR TWATT 9T G q g wlr & Sfav
fa sft oigr mwl ® s T am
T H@ HSEL AT GEAT FY W TET R |
gaw fg agt 1 SFarT bt o
fazoft swafeat ga QA0 asalami &
§i5 WE FT S W F W FH q797¢
wogdi F1 fawten o1 @ R0 AW
qg-u3 qoiofa agr aw (& fazer ag-
WA gefaai &1 qw F Qo
1T W # Ias F, dzrarT w1 fagia
# g § fawrg w3 & 7w 97 a7
g e A o @ & afaw sww
Al @2 RIATA W AT w1 agAT 777 8
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fir gfimfat #1 9 §9 A Fraraa 4T
04y 2, faft oy wrad 7 wewre £ faeor
deqmit & ar fe e o7 oft ga¥ adwi &
Ffu 59 awrw FaamEt & &9 & @i o)
qefiafadi & wady $5fr 2w # fatw &
foa ar w4 AW § WO F AW
qATERE L WY EFES0 H WAl g
F qofi i ¥ wff wwa wwd
afert ag TAMI § wmar @ wTRY
YT IeRT A9E §, A qE TG W
T & G it FiwTw o, T
o, T T 4% g g W
fos wdy @i fe g @1 framd
r o1 7@ €, O% §F qafedi W
fomd &1 W1 W1 E W A T
wagd A wogdl Ww s A
gfermz A o @ Y ow e
s TEE ) o I wage fed
af 1977-78 & T1A7 Y 7T FW &,
v § oAl Wgdl AT FEATg WgT W
wiy &7 € o1 g7 4rq ¥ ag g A0
ot & i wia @w g wRdt fouiE =@
% 3 & BT ATE AT oY FA F @S,
% W g0 @y s fe v
faan wr qwaT § a1 71 e s swar
g afwa o A1 wast Nfe 77
g fw 1976-77 T U% TH &7 T4
A a1 foer g 1977-78 %7 Naw
al a% #wgdi #1 A fAwr & W7
¥ ¥ w7 gady aga o sogt § 3w
F\AE &Y WA FT ZHIAT ST WG 2 )
o aw & oft ¥ &= § gufr TEr
faar wt vgr & fiv Qe ady @, W ew
a1 4% 12 §0F 29 wAS 7 TAEre
g1 %7 IwiiT §, WL 78 &1 WY, I4%
w1z oY feafar ag § e wial & sz o
qfer GUTT §T F14Fw § saw1 A
w¥ fa WA & FT07, 99 9T AW qEI
T Y Toig |, WrT gadr W fEArEi
¥ F0T 2T €7 AW, WA FT AH
ot 7 a3 sirA & T 7 fegwmE
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& WA 39 &7 1 F=AT TIH HAAT
wifgr a7 74 faed & wTOT—aY
3 &9 G w7 3 fwarg g, awneg
T2 w7 A (wra g1, A 92 A7
¥ q7 $77 I AT g1, I991 HaAT
It &7 Afor 2T Agl (Aear g, s
ay &7 e A1 fwarw § oy AY
HUAT ST &7 SNy I o7 faeear
wifgr @7 W S & I F qFES
F 7Y fue @ 2 wa adF & A
ag 3 fs € AT & 8090 e v fpamar
& smrgwa AT wd 2w g WK
ggi 97 3W a9 ¥ &AY FY gEa g%
% g AT gAd «¥ A1 10-15 wfawra
gdY fuam w17 ofEy adme &
forg w0 7T H W Fad-Hwe FT HYH
fosT, WE TN SHAT TOF F 1 ITHT
o o ng < v 7 3, apferad Y @r
@1 & WY IR wHA-EEA & fag 5
«7 ®YFT {7aT w0 g 1 gA4r € a9,
afw I FARI 7,39 afaswi ¥ aiE)
F ad@t & s wre ufw v, gfewm,
sfeary w7 faadt  swec ad £
TEA WAGT & TEAI A HTE HIT Towq
F FuTuTs g alw Frar § wioamw
IAAT FA AGN IRT HEA | SEY I
T ¥ 93 75 F AT 974 g famsdy
w1 Wl 71§ | THR! A AAM Ay o
qg A BT S T E | IAFT AR
woig T 1 a7 T 0E 2 3 7 L wndT ],
FEEI Wl #1T Wl FH Fugdr I
§TH HITT & ) TN FTA HogT 4T HAT
oft dgar wagT & A1 9IEEga AT
fotr 4 & 34 1 AT ANZT AT AR
¥ gaiAr 3m fidr wi @ & AT
ggHT A WY @ F SR qfea
sl 19 AYT & 6T F W A 99y
g wfiRre 7, IR WEE & F o
wit et TAST § FFL fqamAge aF
foradt g2y g3 ¥4 El § OF a0E
g wAET A, IAH AT T AT 390
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I T A HT F) I3 92 gfem Fr
AN IT TLAN 3 T WA
& famtr 31 wdY Frarrge #, fazre &
st gfeadi & wta s 93, zfraai
#1 fa=r qa@ v w7 ;e g
agt 7 gfea F1 W B H wew g,
afer 3% am @ ag whaere ga
T AT {AZ FT AT F =071 Svar
T | IR AT FAT 7T AT qmi Ay
gfer #1E geaeiT g F7 A4 ) ag
IR agET g I E AR 1@ w5
#40 ZUT | 97 WCFTT G FEAT & fr
wiat # A wda 9T gwer 21 v ¥ o
qgi F wFATROE @i @ Frem g21 7C
§1% T W I el gt o |
Frar A , @ 99 W g A
wferare # el & Wk 97 guel &
fora w21 amar & fx a8 wrody w73 #,
7z gfwml ax waqd Jew aft §
Al qATaT 7g grar @ fw gaen s 3
#1 wg famdt 1 9% g7a7 ey 2
a1 Jay g qferm sfamfai «
T fawar § gueTAdi ¥ waw wOX
# far o geFre W wAtfa @
AT &Y T 4T FT Fiw § ) wH
BN F WA SEEETET S w7 i
AT 9T IF TG gERT JAAT &Y AT
g fom a@ & 13 wa 7 a7 wis
FAT A1 I TG 7 4L G4TL FT Fiw
A 3T 31 I P § & == v
Sz, afe faadt @& wa # a2
AW 2T R qFAT TF A0AT AT F
f# fa 772 & 39 famfrarey & g2
FIH F0H T T g 7A qorge 91«
ITAY 3599 ¥ 70 5w a@ F famiq g
Pt e sy far g & agi av danga
Aifetai et WY, SAET MTT WYL AT
A gT F FEAT GAY 14T M7 77
ROT § FA 77 A7 T qr 3w &
HaX g3 wra, foaw o g
gaary gft smid &1 Ia1 § a7 IEET
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FITT 57 FLEIT A7 Afaui £ F A7
I T N OIAFT wgTT AAAT
gYar ST T@T § AT SAFT AALAT W
@ @ ¥ UF & T Ow giAaiaiedi
o 77 g @ #) wE 3| AfeEA
wIgm g ar wwed g 4 FEL e
g al s &1 &t |l o< faser
% fo, geae @y & fol woe &F
T3 § W7 IR gaidl F1 g% T
¥ AITY AT A fE@AE THT FT
@Y Afem T T AT ATE &
4g WORTT AT FT AEOHT T Fo0
FC A gamy wig 98 INF Ao
g &0 T F7 wiEaT wage g1, "
feam & ar gfom wifem iz
FHAIL 7 5 Ay g a1 ora Wy forerw
4T ), wrw IT ¥F & wefger
IR FT GCHIT T3 WAL & e
T FAF F fy T 97 @ & Uk
T #T A & feed WA
SftergT, FHTA, FALT, T T F FFT
FAEH WX AR qF F TAE
At § fr faw T@ & 42 F@E
M & Tt 7 FT AT F AT
HI il wrediwat #7 &T § g4
FL AUAT T g FAT AT DA
& HYT 4 FAAT 7Y ST FAT WFATE |
SRAS e HE T, WY wiid HITSHIEAT
T HAH OF UGG qHH T T4
4 P.M, X TSN o wgd faan ore
# ) Wi Aqw # gl A
wTeqr A7 o feqfay qar g wf
A gz ot feqfy dar g€ &, a7 |3
aTe Fr Afaqi #1 g9z ¥ &) fG6
7Y T for g, Yo, T, s faat
T afY &, afes womT ¥ g7 S HE,
Mt & F9 9% 9 FE A AT &
N7 7q] ¥ FTT 4G S AHRTY &
T 1 < §, F9 agrar 3 SrAfy A
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wiEra T el & 5T wagdl & wi@wa
F 7AW dfer w=mEH Y HfF #
wiwra e frgi &, 99 F1I7 47 AR
IR AREIEREIE AR AL
4% ¢ TATH g1 § @asm FAT
HEY 2| 9 weeT g &, Ay w fET
afF T adre & b o 7z mfie =it
AT F1 WA g TAI AN FE qH
fr aaiv g7 gyt Fifaai w1 7=
FeeAY | 9T wTaTe A AfEA T ae
T AT HY HATT oA B AT G
AT ¥, RAT FEFTT WFT #, ool
Tl & F0C A [EA ZY @, wHEl
7 F¢ & 79 T ga 7Y T,
TAAT Y AT AR FT G F
agY w=q Fgl Isrd, a1 fee wnif,
ST4€qr 3§ Frga TE° g0 W 4
=, Syqear &1 gEre oY @ TE
g Sa@ TFA

TF TCF 4 HFT ZHF F1 G219
FAT & T a8 QTF Al e grae
& forr Taa wige & wg & fqd f
gadAl w1 @ g4y Nfae glema
Fr o1 @ & forr’y et et 47wl
¥ ot & 49 fcanwafes 0
73 & 1 wver fagre s & aE &7
AFT & HORIT 7 S Al wlewnT #y
&, THI Fefo WIT - T 3T G
73 21 Wi q¥ fagre v fEw, Fhm
F AT AT TN IS A
F@ ToG gt <Rt § e A e 2,
7 AT ¥ A A wlemic 4 g,
7 Al T & AT A1 OF G a9T-
Ffq HAr ATl 3 AT E, ITH WA
& faer @ qfeT T & W T T
I ¥ AW N qarrien fredr afa
& &, afpT wdr " 3 oY sl €,
e §, S A9 FiE FE 09 8§
faArage FTvE FT A1 §, T FI0E
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FE AT E, I AW A AT AT
g aqrEfaT oo # fRafr wf &
F25 8, ¥ waw O oawdT i et ¥
A #e g g Aafe Iy G E waw
g fagrewifads o afefom @i mr
THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN);  Please
coaclude.

AT A ITTFH G
ORI A AT o WS ¥ AT OE
3T 2 3 feafe § o9 w0 Ao
g7 HTETE @ g fF o 3z
g7 e, Al o, 103
feara, @y wage, gfam. sfaanan,
o1, MAITA 7419 WgATF= Al 50
I T AT WiAE Al ®ogw

& N RG TIEG, wEE A wae
F gw FE - T A gET E g
Y g FO1H [o4, FAT WA Tiwa
T 5 fast, a1 T for ) T
faY otz gopre L gaw & famrs FTT
Ft ot Aifsi § piledi S ea g A=
TR g W, S < I waw
], I faas w7 qufsy
¥ 311 § AT T FT ANIT T
& fe gowc o Ar oA Afa T
Y 577 qew syl wa-fadt fifoar
il gawAt &, a1 f57 7w ¥ neaw ag
AT A U FIGT T TH FIHT4I,
IS U FIeT T T AT B
5w FCo 41 AW AT A= B g
ST gEFAT g ) FAT ITW ALEL HT AL
Hifaai &35 ¢ @ FL A w1 fam
% TET LA AT @ E ATF AN |

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Mr. Kader. shah.

SHRI M. KADERSHAH (Tamil Nadu):
Sir, I wanted to speak tomorrow.

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Shri Vaish-
ampayen.
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SHRI S. K. VAISHAMPAYEN
(Mabharashtra): Mr. Vice-chairman, Sir, during
the debate on the Budget proposals I did not
participate and, therefore, I am expressing
some of my views on the Budget proposals as
well as the Appropriation Bill presented here
by the Finance Minister.

Sir, this year's Budget, though it is the
second of the new Government, I would call
it the first because this is the first Budget
which has been prepared on the basis of the
thinking that the Janata Government has
formulated and, therefore, this Budget reflects
the thinking of the new Government. This
Budget is important from another point of
view. Very soon we will be having a
discussion in this House on the sixth Five-
Year Plan.

In the wvarious facets of the Budget,
resource mobilization occupies a very vital
position and unless this resource mobilization
is attended to properly, there is no possibility
of undertaking developmental programmes.
What we see in the country is that today
taxation both at the Central level as well as
the State level has reached its highest point
and there is, at present at least, no possibility
of more resource mobilization as such and
thus we see the spectacle of the Central
Government coming with a deficit Budget
because it has to undertake developmental
activities and also a number of State
Governments coming with deficit Budgets.
Therefore, now a time has come when the
Government must try to find new avenues.

One such avenue, according to my opinion,
was suggested by the Raj Committee which
has submitted its Report in 1972. According
to this Committee, agriculture today is one
sector where the taxes on income accrued
from that particular sector are meagre. Out of
the total taxes collected on agriculture—the
figure is given by the Raj Committee-'
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of Rs. 136 crores, taxes on in
come and wealth from  agriculture
is only eight per cent. That is, out
of the total taxes that we collect
from the agricultural sector, taxes on
income and wealth accrued from
agriculture is only eight per cent.
Therefore, the Raj Committee had
suggested that there is vast scope for
collecting more revenue from this
particular sector and it has proposed
in one of its recommendations that
taxes on agricultural holdings should
be brought into effect. If it s
brought into effect, it will give you
a revenue of Rs. 200 crores per
annum. And this will add to the
cesources of both the States as well
as the Central Government. Dr.
Boothalingam, who is the Director of the
National Council of Applied Economic
Research, has called this particular proposal
of agricultural holding tax as sensible and
sound. But he says—I quote: "Given political
support, it is well within the capacity of our
administration to implement it.' So this is the
expert view of Dr. Boothalingam, the Director
of the National Council of Applied Economic
Research. Therefore, this Government, if it
has to follow its own development
programme, must raise resources from this
particular avenue, of taxing the income and
wealth that has accrued from the sector of
agriculture as such.

Then, Sir, there is another area where
resource mobilisation is possible; and that is
an area which I will call as an internal area of
the Government itself. We give loans to the
agriculturists for inputs through co-operative
banks, nationalised banks and other banks. If
you look into the loans that have accumulated
and the recovery that is there, it will be found
astounding. I have not got the figures for all
the States, but I have got the figures for
Maharashtra. In Maharashtra, the recovery of
loans given to the agriculturists towards in-
puts in agriculture stands at Rs. 319 crores.
And you will be surprised to know that these
outstandings are
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increasing every year. Maharashtra has
registered an increase of 36 per cent over what
stood as recovery in 1972. And this
recovery—this is a very important point—is
from well-to-do persons among the agricul-
turist's, who can afford to give back the loans
instalments. If this is the state of affairs in one
State with regard to the question of recovery
of loans for inputs in agriculture, what it must
Toe for all the States, one can imagine. |
would, therefore, suggest that the Government
must keep a firm foot on any more advances
to the States through different banks, till these
outstanding ones have been cleared. This will
bring in more revenue and sort of revolving
fund for these developmental activities will be
established.

Then, Sir, the Budget emphasises three
objectives. As I said, the first objective of the
economic policy of the Janata Government is
agricultural development. They want to give
more emphasis on that. Therefore, they have
more outlays for irrigation and for giving
inputs to the agriculturists. The,n the second
objective is rural industrialisation, about which
we discussed in this House a few days back.
And the third objective is to give employment
to any person who is able to work. Various
measures have been proposed in that direction,
but it is my firm view that if these objectives
are to succeed, land reforms and distribution of
surplus land is one such measure which should
be attended to. With regard to the ; importance
of this measure. I need not take the time of the
House. The World Bank in its study report has
supported this measure. The report goes on to
say—and [ quote: "Land reform is another
major factor in improving the life of poor in
the rural areas." So the World Bank is giving
so much importance to land reforms. They say
that having land reforms and giving land to
those who have no land, making them stand on
their own legs, producing from that particular
land, will help the rural poor. nr. Raj, an
economist, an
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expert, has said in one of the conferences that
in the g'iven conditions of our country
possessing even a small piece of land is
important". It is a security against
unemployment in the rural areas. So, if the
objective of the present Government is to see
that agricultural development takes place,
rural industrialisation is there and employment
is given in the rural areas, then this is one of
the measures to which enough attention has to
be given. In the past as you know, there have
been certain steps which have been taken.
They need to be consolidated now.

As a result of the various steps that
were taken previously, we find that 35.85
lakh hectares have been declared as
surplus, but the implementation which
should follow after this is very low.  The land
has been declared surplus to the tune of 35.85
lakh hectares in the  whole country, but the
implementation being  slow what we find is
that the land which has been taken possession
of by the Government is half of it that is, 19.32
lakh hectares and that the land that has been
actually  distributed is only 11.74 lakh
hectares, that is, only one-third. During the
last five to six years the implementation
has been so slow that only one-third of the
land that has been declared  surplus has been
distributed to the landless. 1 think, this
situation should change and the
Government must immediately apply its misd.
It must also urge upon the State Governments
to see that whatever land that has been de-
clared surplus should be taken  possession of
and distributed forthwith to the needy and the
landless. That will help attainment of the sole
objective of the Government that is there  in
the Budget proposals as such. But, to my
knowledge, there are attempts on the part of
some State Governments to reverse this
particular process. I have information about
the Gujarat Government. The Gujarat
Government wants to raise the ceiling which is
already there and as a result of which the raised
ceiling would be applied
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to the land declared surplus. I think, this
should not be allowed by the Central
Government, if at all it wants its objective to
be fulfilled.

Now I will turn to a very vital subject, a
very vital subject of my own interest also,
which,has been referred to by my hon. friend,
Shri Goswami. What is going to be the
strategy and the policy for developing the
under-developed areas of the country? Today,
Sir, we have according to the statistics given
by the Planning Commission, 60 per cent of
the areas of our whole country and 55 per cent
of the population of the people living in our
country in the under-developed areas. They
may be in the tribal areas; they may be in the
hill areas; they may be in areas like the eastern
U.P., Bundel-khand and Marathwada; they
may be in the chronically drought prone areas.
Altogether we have 60 per cent of the areas
which is underdeveloped and 55 per cent of
the people living in this particular area. So,
the question of developing these under-
developed areas needs serious attention. There
should not be any ridicule about the
backwardness of the people as such. I felt
when a Member referred to, in a manner
which he should not have done, the
backwardness of the people and the
backwardness of certain areas.

It is almost one year back, Sir, that I had
moved in this House a Private Member's
Resolution on this very subject and demanded
appointment of a committee to go into the
whole problem in its entirety. Unfortunately,
the discussions on that resolution were
inconclusive. Since then I have made this
subject a subject of my own interest. I am not
only reading a lot of material given by the
Planning  Commission, the  Estimates
Committee, the States Committees and other
Committees, but I am making field visits also.
I have recently visited the most backward
tribal areas in the
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Chandrapur District. What 1 saw there
is really heart-rending. I saw my own
countrymen living in ~ subhuman conditions.
Therefore, 1 am more than convinced that the
line on which the Planning Commission has
been working up till now, should not be diluted
for anything; there should not be dilution of
the line that the Planning Commission has
taken for the development of the
backward areas in the country: on the
other hand, these concepts which have been
evolved and the strategies  that have
been pursued up till now should be further
enlarged and strengthened. And if this is not
done, I do not know what is going to happen to
the fate of the people who are living in these
under-developed areas. But what 1 find
from the thinking of the Government on
development is that the approaches that the
new Government has are approaches of
diffusion —making  everything  general.
Where are the backward  areas? What is
backwardness? All  are backward areas.
This is an approach of diffusion. I am afraid
that if this is going to be the approach of the
new Government an approach of diffusion then
the concepts of underdeveloped areas, giving
them a certain weightage in their development
and bringing them on par with the other
developed regions through the method of
accelerated development, may  be relegated
to the background. I am afraid this will happen.
Therefore, it is time to point out that this should
not be done, and it should be seen by the
Government that they continue the line and
direction the Planning  Commission has set
for itself up to now.

Lastly, I would like to Say something about the
field of education. The Ministry of Education is
thinking of making some changes in the
educational pattern. Up to now we
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have been told that the pattern of 10-)-2-)-3
will be there. ~ Though at present I am not
very much associa ted with the field of
education, still I keep reading about it. I was
as sociated with it some years ago. This 10-j-2-
|-3  pattern was evolved after a great deal of
exercise. And it is just being implemented. Now
I hear that there is talk of having a new pattern
—=8-f-4-j_3 or something like that. I will not
go into the merits of either 10-f2+3 or ~ 8+4+3.
But constant changes have been there in the pat
tern. Therefore, [ plead with the
Education Minister that he should
not now think of constant changes. Let there
be consolidation of what ever we have. It may

be right, it may be wrong. Let us learn
from that. If we have gone wrong, we
will learn later. But let us now consoli

date what we have decided upon. So- my plea
with the Education Minister would be that he
shoul” not  make constant changes in the
system of education or in the syllabus or in
any other thing which has been  agreed
upon. Secondly, sO far as the field of
education is concerned, there are many big
problems. Let the Ministry of Education apply
itself to  those problems. According to my
informa tion, according to  whatever in
formation I  could get, today 65 million
children of school-going  age are still out of
school. There is  no arrangement made for
opening of schools for these 65 million
children. Then even in the case of the other
children, the problem of drop-out is a serious
one anditis threatening the very system of
education.  Sixty per cent of the students leave
the school before completing even the
4th standard. I will  not go into  all these
detailed figures as to how many children enter
the Ist standard and how many leave at the
time of the matriculation examination.

The statistics given by the Central Institute of
Research and Training are very revealing. They
show that if 100 children enter the school
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at the Ist standard, only 11 reach the
matriculation  standard. This is due
to drop-outs. There are various rea
sons, various causes, economic causes,
causes of poverty, reasons of school
hours—where we do not have a
flexible system of timings—reasons the
syllabus itself and then the incentive that is
necessary so far as teaching is concerned. .It
is due to all these factors that about 60 per
cent of our students drop out. It is a waste.
These are problems to which we must now
apply ourselves and we should see that this
wastage in the field of education is removed
and our children get good education, to make
them really worthy of this nation, instead of
making constant changes in the pattern,
syllabus and so on. This is my plea to the
Education Minister. ~ Thank you.

SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Vice-Chairman, Sir, I extend my heartly
thanks to you for giving me this opportunity
to take part in the deliberations of this august
House. In close pursuit of it I would like to
appeal to you and the honourable Members of
this House to be lenient and liberal with me
because this happens to be my maiden speech
s0 that this occasion shall be made a red-letter
day in my life. On this occasion I thank my
revered leader, Dr. Karunanidhi, and the
DMK party to which I have the honour to
belong, for having sent me here, to enter the
portals of the House when our glorious leader
Aringar Anna decorated and upheld the
glowing traditions of this House.

At the outset let me bring t0 the attention of
the Government a matter of public
importance. In my native district of
Tirunalveli in Tamil Nadu an unknown fever
is causing a heavy damage to human lives,
particularly children. It is a new kind of
epidemic and it is temporarily called bain
fever, because the doctors are not  able to
diagnose it. Many
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children have died of this virus, and this virus
is migrating to the neighbouring districts. I
am afraid if this is not checked, it might
spread to the other parts of the State and also
the country. I would suggest that the
Government of India should confer with the
Government of Tamil Nadu and see what
immediate steps should be taken to put an end
to this menace which is devouring precious
lives of the children, the future generations of
the country.

While presenting this year's Budget our
honourable Finance Minister has stated like
this;

"Honourable Members will be

pleased to note that the wholesale

price index todayis lower than

the level inherited by us from the
previous Government."

If am not to be accused of creating a price
psychosis, let me point out that this is not true.
According to the official figures the wholesale
price index on 21st January, 1978 was 2.3 per
cent above the previous year's level. This 2.3
per cent increase may look marginal, but it has
burdened the common man in sensitive
areas— the toiling worker in the factory, the
peasant labouring in the fields, and the average
man in the street. This year's Budget has made
a provision of Rs. 456 crores for subsidy
payable t0 the Food Corporation of India. That
is, on food alone we are giving a subsidy of
Rs. 456 crores. Let us see how this subsidy is
utilized. For a quintal of what the subsidy
given is Rs. 23.39 p. whereas for a quintal of
rice the subsidy given is Rs. 0.04 p. I do not
know why rice and the paddy growers, should
be discriminated against and I do not know the
reason for this step-motherly treatment. This
kind of discrimination does not stop with this
alone. While fixing the price of levy sugar, the
interests of Tamil Nadu, Andhra Pradesh and
Karnataka Zones have
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been completely neglected. In a federal
country like ours this type of preferential
treatment to some and step-motherly
treatment to others will create tensions. So, it
is the foremost duty Of the Government at the
Centre t0 be a centre of justice, not to be a
lopsided Centre.

I went through the Report of the Ministry
of Finance and I was shocked to find the zeal
and speed with which Hindi is being
introduced in the administration. I would like
to bring to the attention of this House what I
find on page 170 of the report on the
Department of Expenditure.

"The entire work of six sections of the
Department is being done in Hindi in
Devnagari script and about 60 officers at
various levels of administration are
transacting their work relating to these sec-
tions through the medium of Hindi."

But they have not specified what those six
sections are that are transacting their business
only in Hindi. Our honourable Prime Minister
and others have repeatedly assured that Hindi
will not be imposed on us. But what does this
mean here? Doe3 it not mean imposition?
Does it not place the non-Hindi knowing peo-
ple at a disadvantage position against the
people of Hindi-speaking north India? Does it
not amount to injustice?

Let us see the position of the Bureau of
Public Enterprises. About 45 files have been
identified as wholly Hindi noting and drafting
files and some officers have started writing
routine notes in Hindi on files. I think the
present Janata Government, which has
restored freedom and democracy, has
forgotten to restore bilingualism Or has given
the go-by to bilimj'wlMir
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I can give another illustration. The situation
in the public sector undertakings is described
on page 213 of this report. "There are two
magazines published by the Bureau of Public
Enterprises, namely, LOK UDYOG (monthly)
and NEW RECORD (fortnightly). LOK
UDYOG contains technical articles on the
working and problems of public enterprises.
To begin with, Hindi rendering of the editorial
was introduced in the magazine." Because it
contains technical articles and it is difficult to
translate these into Hindi and so they want to
put the stamps at linguistic arrogance by
publishing the Hindi editorial.

What is the situation in the public sector
undertakings? It is all Hindi posts. "Keeping
in view the progressive increase in the use of
Hindi, the strength of Hindi typists is
proposed to be augmented and more indents
for Hindi typewriters are being placed. To
keep pace with the increase in Hindi typing
work, additional Hindi typists are being
posted in Hindi II section of the CBEC as a
first step towards creating a separate Hindi
typing pool. Consequent to the increase in the
translation work, the existing staff strength
has been reviewed and a proposal for
augmentation thereof is separately under
consideration."

This may be an elevating situation for the
Hindi speaking people. But it is a very
humilitating situation for the non-Hindi
speaking people. The Prime Minister said that
within ten years the unemployment problem
will be solved. In this way, I think you can
solve the unemployment problem of the Hindi
educated people even earlier. But it is a
humiliating situation for us.

I want to bring to the attention of this
House another matter. A South Indian has
written in The Statesman about the situation
in New Delhi. He says, it is difficult to get
telegraph forms, money order forms or
income-tax return forms except in Hindi.
Elec-{<0*My water and home tax bills are
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received in Hindi in New Delhi. Sir, New
Delhi, is the federal Centre and therefore it
should be common to all citizens. But one
sees °nly Hindi chauvinism here and unless
this is stopped, I am afraid it will do great
damage to the unity and integrity of the
nation.

Let us have a look at the publie sector
banks and see how they or the Reserve Bank
of India function. The sign boards, counter
boards, name plates and the badges for the
staff have been bilingualised. Forms, espe-
cially agricultural loans forms and other
standard forms of public use have been
printed in bilingual forms.

Sir, in a remote village in a corner of India
in Tamil Nadu, a public sector bank carries a
board in Hindi and English and another
notice is displayed also alongside, to the
effect: "We entertain forms filled in Hindi."
They seem to think that right from the Hi-
malayas to Cape Comorin everybody knows
Hindi and wants to transact work in Hindi
alone.

No. That is not going to be the case. If
you think so, I am afraid, you are living in
a fools paradise. I "will go further and say
that you are going to awaken the sleeping
tiger and  that is a dangerous situation If
you impose Hindi like this, the integration
of this country  would be in  jeopardy.
Our Prime Minister is very keen to link
the Ganges and the Cauvery rivers. [
wholeheartedly welcome that measures.
But there is something much more important
than that at this moment and it is to achieve
a harmonious linking of the minds and
hearts  of the people living in the plains of
the Ganges and the Cauvery. You cannot
achieve this harmonious linking of
hearts as long as you continue to impose
Hindi on the other people. Sir, the attitude
of the Central Government, whether
ruled by the Congress or by the Janata,
towards this burning problem which has
been hanging fire over the last three
decades, is not only astonishing, but also
alarming. This menacing development has
posed

a great and immediate threat to the
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unity of the country and to the integration of
this country. I would assert that it is only by
putting and end to this domination and
imposition of Hindi you can avert balkanisa-
tion, and you can reinforce the unity of the
country and you can achieve real integration
of the great nation. But it seems that the
rulers of this country seem to close their eye”
to the realities of the situation.

Sir, our honourable Finance Minister has said
that the Constitution will not be amended to
create a new type of financial relationship
between the Centre and the States. Sir, it is
very unfortunate  that the honourable
Prime Minister also said so the other day, while
intervening in the debate on the demand for a
dialogue on Centre-State relations. There was'a
time when only the DMK was raising the
autonomy issue. Our party President, Mr.
Karunanidhi, convened a conference on State
autonomy in 1970 itself and if I remember
right, the mover of that resolution also
participated in that meeting. But now, Sir, we
are Hearing such voices from West Bengal,
from Punjab, Jammu and Kashmir, Andhra
Pradesh, Karnataka, etc. and irrespective of
their party affiliations, many Chief Ministers
are clamouring for State autonomy. Why, Sir?
Like socialism, it has become a solgan for
many political parties. It has become a slogan
of many Chief Ministers and, above all, it has
become a slogan ofthe  people. Let us
have faith in the people and let us take it as a
challenge and let us embark upon this now
experiment. If the aspirations of the people
are not fulfilled, I am afraid, Sir, you would
be treading on dangerous grounds. If we close
our eyes to the realities of the situation and
to the compulsions of time, we would be
behaving like the ostrich, burying our heads
beneath the sands of imaginary fears. Let us not
fail to see the writing on the wall. Here, Sir, I
would like to repeat what no less a person
that  the honourable  Pre- sident of this
hation, Shri Neelam Sanjeeva Reddy, has
stated on the subject:
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"India is a big country. If you try to centralise
everything from Delhi, it is not possible for
long. It can only lead to a break-up of the fe-
deral structure. But it must be a little more
flexible. Otherwise” in the coming ten to twenty
years, we won't be here; 'danger is bound to
overtake us."

Sir, the godfather of the Janata Party, Shri
Jayaprakash Narayan, has also said the same
thing and is visualising the same fate for this
nation. So, let us discuss it; let us consider it.
After all, we have experimented with this semi-
unitary set-up for the last thirty years or so. But
what have we achieved? The States have
become nonentities. Unsatisfactory
devolution of powers has created an ill-fed
economy and rural indebtedness has increased
and the indebtedness of the States to the Centre
has become a permanent phenomenon. So,
why not we make the Constitution really
federal in character and wait for the result in
the years or so?

Before I conclude, Sir, may I remind you of
one of the greatest characters in English
literature, Casabianca. Ca-sabianca though a
boy, he held to his post with such great
determination that even to this day the world
bows in reverence. With the same courage and
conviction, we hundreds of ranks and files of
the D.M.K. Party, have vowed to dedicate our-
selves, to sacrifice all that we have, to fulfill
the behest of our beloved leader, Mr.
Karunanidhi, to oppose this kind of Hindi
imperialism to attain State autonomy and serve
our motherland.

Thank you sir.

=it gmaw fag  (=fearor) o
IIANIAA EEA, Far fr 7y Avaw
T 7 g1 q1 % & spqar 9@ §
w17t Araforg w9 w1 T 0w AT |
& MeET AT AT 1T SAar it 7 f5q
I FIOAEAE A T KT Hforer 5, G"T—}
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TATTANE RN, TH UF WA F w27 {5
A7Z & WH 29 4 24@r, was fgg
A W OIAET AT T FAA K0 AT
qAE IH SAAT TEN F arwr &7 A |
SHAT 9TET 7 WA UAREA WAME
a1 ar 7 o afaat g &
CEMECTREAT TN o TE T el c g N
giir, @fwa saar qrdl F o9 & 9gd
w1 wéw  fwar g7 of wEET THREATHT
g #f fwar | fegrmw & famy &
s T 912F 7 Forg qvz § gowza #rw fag
i1, FATE F4F 0 F(foor £ 39 7 (7w
ors fergeam T amwa & 1 gadanE
wZay, Wl ey Awd fwffme mea
a3 1 77 foww are @1 fgama famre
fir fawsr smer faseae o, saado ¥,
GTEL H, WIF H A0 F A 1 94T A"
T HIE IA AT T FT 407 99 F )
fra wTer A% Zwr & FWLT 97 TET 16
g7 17 %70 fages fawar a1 #wx
TR A AT, qi w7 feEza & osaar
FrE AAT AE @IEAT ATEAT | qH
uwew arz 7&t ¥ feegeara W faaw
qE UFE THAA 9T AT AT OB
we gz Wi arz gl fegeam ¥ fead
ara fadza war Zar &, afEw war
fewmra & aar awar £ f& w3z foww
AT F WA FT AT IA AT F AT FT
A1 FOA AT AAAT HATT A HIE]
BT F7 qFAA  fFAT F AT 07 A
FRTHfFar g 0 sEF AR ATET 2
frgr A FrET sTFATAE 4Tl 500
A 550 ®TT # FrEA  fawmdr 4y
1T IH 19 250 4T 275 79 ¥ F9Y
Frea 487 fasr w7 o1 fagwr 3@ AT
dar &1 F47 fasr | wEF MOIwA
i AYR A S0 wrEA @A a4l 39 A
ATl BT, FE0 F74T fFaAi a1 aTEr
1T qrz iz 51 Aifaw faew & 39 %7 avw
FOE1 w07 aran § 1 e faei # a7

frardi & FOF0 w90 ATXC F WA F
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wy Frey a1 fzavg and fr fergeam
¥ feaq w¥s wd4m 97 FTET FA R
AT fEatr wis wrew dar gEr & an
Y1 H9A; 1 AT fgrgeara & Aty
FOFGT FZT R ZW ) IT & AR
TFEE § | a=g a1 mF fred g
FATIGAH 100 BAEl TIT AT |
afes 7 qme % @A wE W |
FGAT 9TEf w1 gFATHE qriEdr a9
HAF ITFIE | 85 FUT TWT IH
W H T Faw 0 W i wriew
U1 17 %973 AT wTAr 47 W7 4,
I miIgnE wid W oAt § 1 85 F0F
&t waz faai wr wrw 7 fRar AT
ST T T FACF &, IART T FAT AT
71 frar | g% Ta-amq @y o wriEE
3N FAAT qeaTe wr ¢ 7 aadfos
qEAT FT AT W1 ATE-ATERT FEAT FT
ST, ATfq FHST FEAT WL AT WEA |
TAr 4 577 fa w77 & A AT &7 15
T4 2y 730 & HifF S g |§
TN § AT T A FEH F
AF-[X T IFAT 8 | FTLAN F(
SIS 7 F AT E0, FTZA FT AN AGT 487
2, #fFT w= a1 57 AW FIT g7 1A
s sfama | fo § weRT GAT F9ar &,
IFFT 3T giw Sfawe g F agEr
2 WIT Y0 T FAT FAT | A AAT
FIA T Fr A1 q9AT EO00, AF AT TH
§ &0 A1 FwAr gy, T ger, e
HET, FT27 qEAT, AW FEAT | F(F 7
AN T a7 &7 omar § w7 fAw
ATATT A7 qTATT 74T 1 8 fF &
WAL a7 T4 |

85 FUT =74 WO A< faai a7
war famar w2 & W 15 F9T 3T IAAT
St Fr Iy g AT &0 3@ wer-
i At g o §gEr W sowar
g O ¥ ST fF o7 It 7 e
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faat & dar &ar & 1 oNdaw
HEAT HIT TE-H1EAT WEAT, 47 T EHA
AT WA oaTAT 8 | IH §EIT A
FT2F T4 FT 217 g9 9T g0 (w9 &
dar @mar & ) TWF wWET 98 wE
FEAT 4T, AT W€ ¥gd g 7 2w
qAH F WET M F FOTL AW FT
2T STHAT |

Hyga g fv wd s ffees
AN, # |1 MA F YR T AEH! FT
q17 FT qFTA 4T 597 | ¥F Ag AT
W™ &1 g IW AT FTATd AGY
¥ | Wy g aa (v fredr @
fraw wresT A<ONT 9, WME 99
A1 HEFH &, wwAdE e
aw £ 5 gaq $08 F09mT 7 foed
AT HIT IAH § foparr wfawa w1 T
T & w7 § werelv WY war At
o fafagm Fasme a7 a9 § foww
WA F AFTET | AT TEM AT AT
LT asrrwr fear 2 1 a8 Fga € fr aw
1 gmegde gay admi § 37 |
ag aiopr ww A7 2 fr afs zgEaw &
7 ax wrawr F1w F@r g, ar 9@
|97 & wre wrafwdi w1 1 feem o
wtg ara & | W7 39 F @rzed WK
gt fedma g€ 8, o1 aw ¥ faarw
#1 gafy & Sreawmw 771 8, FE UM
W, ¥37 § ¥ gw 41 WET § BiE-ee
FAT AT FAT | OF FET T4 Al
TR FT FHAET FT GET AT WAL A AT
ATE1 BT ¥ A1y W7 A § | "roeHTd
Fafrem KT a=r g | A AW wg
T &, IAHT F.TAT FF 0 AT T2AT £ )
®1§ WE @ G wE & fewwr v
9% FI3T Y §9T7 FAF 7 AT 9%AT &Y |
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Tz A1 W owr vF F | WAL & weEw
W T W1 WE EAT E, UrH vEAr 2
gati faer wm w1 gg AW 2 A A
FiE F T AT & A7 gE 60 TH 39 57
q(9 9% 7@ &1 TF ATE FIART Ff
w7 7 &, FEI A9 A13ART 71 AT
W@ § Miltw g Afa /T 21

TA® HAAT STAAHSA  AIET,
T HIHTT & OF TA K WAt Al A
fear 3wa afz a7 faers AT wewi
g, AT O |3 g oA & ) siwatm e
are F7 faear s g% e a1 4 2 |
7 ZATL x 77 3@ & war ) A
SATMEATAT AT F HeET AT Al HAA
q WSAT AW ¥, 77 WIAE ZAT A4l
qMET G oF gA49 90 UF TIAAT X
I F, 0F FAG 40 TH ATHA F
T2 F7 1 Afwd damaT F gfom 3
w{iq g FIN AT WITHT WA DA @
47y ag war WA F FA S
qMET 47 Wy 37 AWE AT qZ WA
T AT BiAar g 47 qAr 77 WL
SAIA ATEH AFHT KT FAT GrAAT ATES
7\ qEAl F7 qwz 33 HIT HAMA
Arfaat wwraT wE w7 faar W 9
I F] ATA & F57 5d § @41 H FAT
fear | &7 F ara & swa F AET
wiig gfewd 939 FT 7@ 4, SAA
fara @ ¥ qaz=0s 34 aw A8 &
qZ A1 g3 AqrAT sﬂ? Faa 4 f& W
AFIT & g% § Wx TA AWAd
waFi ¥ gfowdl & F @ AilAE
Fa7% | d%3 AW g # 93 8,
ararel § o qfr §1 fwrAAr A
FAHT ATFLATAT F4T A7 ALF WD
FIM HAT &1 97 GAar AEa
AR W F1E g S e
97 Ty Ay FE Wi wWA W E AN
3T AW I w7 v ar f® :rrfz-ma
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a7 faar o7 & wzar g 5 a7 w9
aFEe ara 4@l 41 1 {57 57 Sw@i
# Zfesa | 71 |17 @7 977 2 a7 UaHISew
T1q FEl 2, TE SiAAT TET & WAl N
TSGANT & | FG A a1 T K O@
g ot wwag 2 fw gfoam g7 T sa™y
4 SwAE T Tl wrEAT Ww
RAT & THE 4.4 H ghwA (AW
ST | UF FeFATT 79 TH A0 § WAL
w| BT & | SAFRT A A Agd 4 | TA6
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FI | WIS S9E SGE A1AIT & WRT
@1, TALN WhE A1 9T Fegd 9
wifaat wEAT # 1 atwmT W wie
AT & | AT OweRT ASg &
wFT ST & | 5w faw fagi w1 dmra
# <gaw ¥ war g | wfeRE e &
AT AT TAET § ATET § AT qWHT
%1 Arfsgi & fozargy svar 30 @@
Tz faamdt st 9% go § | wfeww
wizg &1 wrer wAr &, dier wrar @
it 1§ Ty g aar AW R
fenfadi o= & 39 awnv & wifear
@ WWE, Wezil 97 TH W X
wifFa wareg, fFaE & 99 w1 oW
HEHTT 7 731 BI3T | %5 9% 9% WL
TR ¥ AT G T8 § AT TART AT
TR 7 357 8 1 & wgar g v T A
q oTw 9 W AT 48 1Ad *7 A fF
T e @l g me A ufaTr A Er
fargmars @ @2 AT T WON &
43 gu wfagi Foz A Aw wAr @ &
wa fergeard & gaiw welt 7 frgeara
F wfaea &1 21w w197 & fafary & ST
aura %7 fafeww & a1 91 *@r
A7 T | THERAT a1 /17 3T TEvAE T
7 sfawm & ux geary Tw fEar &
zw femgemd &1 wm aAAT |lEd
1 (Time bell rings) 97131 WK
FEAT
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TITFET ATH AT AET 4T |

oft gmam fz: A17 AwzA A 4
afaa &zt & WA | Aig ATEE w4
A1 A0 | q2 AT Z004T 92T FT ATA 2 )

ITAATA ALET, UF AT ARG
AT ATT TH FLFTT 7 A F FO7
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F HAT FIA F0 AT Ffww A, IA
arpr7 7 foar s g ® qa w9
T oo i TH ATAIT T SAAZ-ITE
STA-G7 & HAZ F774 F FI09797 FT HIT
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#T FAHIT FT ATHAT OTAT 2 | FIHIT
F w3 ®IT A1 7 T 1 3% oF fFe
ATFIE F7 7"  TiFE™ 71 79 61
FZ gATY Fr4 | AT SATAT & AT HIE 4F
Fza @0 5 wwd @ fegera ®
famar r /&0 AT IAIT JTAF AAT
fow ave 7 3w Jara A0 fFw a7y
T FIHT FI TET FT OAEA |

TAF wATAT 39 gewre 7 Afefondy
FT OTH FI FI7AT F | FAAT FT 9HT FT
31 faar ) wrz w4 AT famm &
waar § fr gaa sfsfoadr w1 gamr
zrea frar g ooz gfen & sfagre &
qar w21 4@ e | FEE F1oOF
277 RS—8
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w5 994 TATiEdi & fgwrem @ oFv
qFAT | AT ALFTT AN F1 2F § 992
FT AN 2 39 FH9H F J094 | 1%
TITE A FAT F AT AT AW WA 2,
Fiaarawri oA, TAv AT A 2

SHRI SURENDRA  MOHANTY
(Orissa): By you.

SHRI SULTAN SINGH: By the Janata
Party because you are in power. You are
responsible for everything. We are not in

power. We are not responsible for
everything.

SHRI SURENDRA MOHANTY: By
you.

SHRI SULTAN SINGH: ItTs you who
are misleading the people. It is your
Government which is misleading the
people.

JIFATAT WEEA, A FF V@ AV
fa a7 =wary sra ) 94T ATy
s £ 1 TaArEl a7 $faat &% AT E )
TEfd FHmm 1 zaar wfewm frew
F1 a1 fzar g f& zaw afefoadr
gagra ZAar 21 faw gaw 7 fawars
qri=aTiz ¥ weavi 1 (@a 37 faar
a4z w7 §, wg fwrAary wEr &, 3
F1 ZEi9 721 AFT w3 fzar | wer Ay
wAAT 9t ¥ 43 F 3F0T A
FT OF AEFHEA T4 F7 v fzmma
THFT OF G@W #9747 W7 2 ) FT a9a
THFT g7 =T & wwv gy war )
& awmar g gww savar Afzfoad @
qquTA W7 FrE TG w7 AFAT | Afe-
foadt FT ATEFEE FAOFT AZ A|AT
qrET I91Y F7 WE1E ) Avmar § 5Aa
sarar gfzar ara w1 T80 &1 Awar |
ur fosr avg & S F1 g9q AT H
foq =ra & swa Afefoadt F1 qoma
921 £ WET @I OF FHOUA 457 91
gfvaromr ¥ #av—FqT FHIOT | FAA
fearar #1 TFAa%r F1 471 THA ATR
THiw # gy foar qr afeq 39 o= &
a7 feaarar war fx 47 @r= a7 320
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[ maans faz]

T Fifgw FT FFTEA FA0 1 WUA
o # afswa wToTEmE FTE Ag
QT Fifgw 1 TgWHA G910 FEFT
arg fewa fafeezy a1 =7 3190 =g
AT oS W ATT &ifas w1 FFET a7
®F[ q7AT 9 O T TZ TE0 49 qFA7
qr | ITHATAE  H{T,  ATH AT AR
fewa fafaszv 7@ #1

5P.M.

Shri G. LAKSHMANAN  (Tamil
Nadu): Sir,, [ want to raise a
point of order. Sir, when Mr.

Sultan Singh belonged to the ruling party, and
when [ had the occasion to condemn the
Government for introduction of emergency, he
was the person, the hon. Member sitting here
and saying that whatever his Government did,
was good. How does he criticise this
Government now? Same Mr. Sultan singh is
now criticising the Janata Government. (Inter-
ruption).

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN: ""Please take your seat.

You have made your point.

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): I want to know
from Mr. Sultan Singh—he is my

ot geaT fag o ITaareTe g,
& 7z Fza wzar g & owrs o1 W
qAAT # & THEAFT FIEH HTAT E |
U THLHAT AT FIE TH OIA W
oA & 7o oA | gwa Taesent A
FOF TH AW W grEAWE 47T | ZAA-
HTANT AN F7% 59 39 7 Ffrafa-
fegi &1 3% fogr ) wrsr =A@ 3w H
afrafafeat s @ 2, arme @7
@
colleague— can  understand Mr.  Sultan
Singh's views on emergency and on the
law and order situation; we also in this
country have noticed that after the advent of

the Janata Government; lawlessness has
increased and no other proof is requir-
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ed; we know that. But I would request Mr.
Sultan STnglTOt to cTehlgrate the judiciary.
Sir, in his speech, he is denigrating the
judiciary. That is noa of our job...
(Interruptions).

SHRI SULTAN SINGH: I am not
denigrating; the Janata Government is
denigrating the judiciary.

SHRI ARVIND GANESH KULKARNI:
Sir, judiciary is a gift to this country under
""the Constitution and no Member of
Parliament, or even the Government, should
denigrate the judiciary. What happens in the
Shah Commission etc., is the problem between
the accused and the Shah Commission.
Whether that quarrel was started by the Janata
Party goondas or by the Indira Congress
goondas, that also I do not know but those
who-creat disorder are goondas. But the
judiciary must be upheld in this country and
for that purpose I would request every
Member here not to denigrate the Shah
Commission. Shah Commission will give its
judgement and then we shall pass our own
comments.

SHRI G. LAKSHMANA: Please expunge
that part. I am thankful to Mr. Kulkarni for
having said it but he should not use the words:
Janata Party goondas or the Congress Party
goondas. Those words must be expunged. As a
very responsible Member of Parliament, you
cannot say....

SHRI ARVIND GANESH KULKARNI: I
said that whether the Janata Party goondas
have given some provocation to the
Commission or whether it was by Indira
Congress goo ndas, I am no concerned but my
point is that judiciary must be upheld and
respected. To say that "Shah Commission
natak hai" is a strategy to create lawlessness
and confusion in this country. We, responsible
Members of Parliament must always condemn
it.

«t gear fag ER iy
wgrza, ® wd wEAr WA g fw
Foroft St & 7y a1 A7 avdx Ay 2
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ag FAAT O FY OFIETL gETe Aer i
wEtfordy & vz w1 A T EE
qET AT A ¥E W4T | Gg WL
SEfmad F1oaeq w9 AnAt v
AT FATAT AEAT 2 | 3T A iforadr
Ft grvver wifzuw Far fzar « & &wr
Fefmrdr w1 goww w4 £ 1wz
qrgTe AEtfoad ¥ wemw { wwAr
SRIT FEAT FEAT E | WY wWiAd 2
fr sfifoadt Tuvddr w1 ow fame
ZET 2 | wAT M gtz aww
F fau e faar wiear ar
gifmdy  Hw g s )
You are using the judiciary for your
propaganda purpose and you are denigrating
the judiciary.

gz fasoara #1owds v F
w7 ug =mgan 2 fa gure 2o & qfifordy
WA FAT TF W7 FAFT FEATT A1 7F |
HAAT AN FT HOETT THET AT FAT
TE R, A wet A I AL W0
sttt wan fazaq w1 7t 3= A%
T AL F 0 A FH HOTEN |
ar g fifoadt gy fazas €1 fawoa
TE wT AEAT  IAT HMR AW &
S 7 ugY AT A g Ay ) wifEe
% fad wg wpden Fen e s
q AR A e 1 ez A wagn
FTHHTHTET | AT ATRAT D TATHI0
A% ¥ wAT F gt 7 faam faam
f& Zra e 1 am 7| 9 )
W T qifeat Four w2 g
AT WA F qA 77 2, il av
aifaat w71 @ £ | T S AT
UMY W OFT OAFAE | WA 9rEf
s A 72 FTIET 2 TH F0 awg 2 f=
TAET WIAT 9T I0% AAN B, IAFT FAA
EEAZNE | HAAT T TAT 0w 2 AHT
S A4l AFAL | THAE G 09
waita foer TARE | FE AW O § At
g7 & fr zar o anarTr we
2, gt miw FE-fREET smiETeSee
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2 a1 Hfad ST W1 W% ST AT
AT B AW AT 9T FEAI FL | B
A A 2 i anft & e g e
% zafem @ M W S wrEar
A1 W & AW a7 T w0 Al
AT TR gZma,  § wioEy
HTEA WAl WEwW § AT4AT ®aT
& gog qaw ondy S £, 3w & afr
Fr€ < 72 2, zafaa afe Zo w5 7o
FAE, Aifaat FwT TEEl &1 qIEA
A A WY XN OFHT OWOR AET FOAT N
ZUET AT WoET A7Z 7 9T 91 fa For
T AN 39 I FTEA | 99 I F AN
7 g ars 74 a1 eafad 3z arew
T a1 ¥ T4 AL 2 ) WA 0w A
z fam v & grean sy framm wEAr
Z | gaE |

SHRI ARVIND GANESH KULKARNI:
Sir, I would like to make one sub-mission.
Mr. Sultan Singh spoke about the military
junta of the Janata Government. But at least
the watches should move in one direction.
One is showing 4.30, the other is showing
4.45 and the third one is? showing 5.10.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): At least the watch by
which I am guided is correct.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): This is not due to the
Government.

st qeRE A (ww wE)
TrranaE @y, agara fafaan
fadus & w2 vt 78y s 2 fe e
0 H F0 99 F AR0A & ¥ A0
FqT FAR TAT T F | AT g9 ZATL
TRTS H HATAEAY /20 A Arfq 5 @
2, foradr 7o 47 wa-=ggar fawsdt ar
vEY & | s omEa F Arfaat F afoonm-
oer  wig wfgw TR ZW
W T2 F o9 e wfaw weEe
gt @ ¥ wgmi & fadifaw
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[T 1537 Toq]
§The Vice-Chairman (Shri Arvind
Ganesh Kulkarni in the Chair]
HIAT FGATAT G GEF T F ) WIAT
gGis ¥ araRz a4z #17 w1 faifaq
FH R Q4ET T A OF 20
FarE0 § FAr augwr o fredr fuow
G 300 71 74 A wrad 7 2fz woad
2. Iq4 31 39 F wid fAze v Faa
T A 65T FAFC 9097 F7 5
2. 7z afg e a0 3fawa g &)
aguea Ag i awa 7 gy o
a1 ag % 7 5 faees 77 40 A1 Fwar
FINEA Fi FIFIFAB T T fF T
HiETER SWY WRF {07 FREE
fai m & Predr @ Famety afvgas
1 FA w1 fEuawr @ oFaw ar
wWE oA AT qE wET
WA aar & fef F fradfedd
F fad ug z5a TzE FO0 S4a1 WA
FT | HHT 5 ug wroargy  fzar ar
T asie wwarsl & w0 Faq 7 fFmw
%1 3fg FriY avmg wa 2wt 7 fafaw
[iAFE ITAN F FFGH] H qAT T
3 sfama # 87w 12 sfqory aw 71 7f7
FTARTE ) T T 1050 w37 F 912
@ w7q 3fg & SFagA faT war g
st wifaw adsm § goww & a9
Toamt ot w7 amT w0 g% far ar
9¢g A H §F XAFC F( FIE A9
@Y A7 € ) war 78 #4977 wregaw,
I g7 1 GAT F7H F {97 qqaw
qTHA FI /Y §77 F AT w1 Fepp
F0 Arfgn wifE a3 qrr F AR
w1 fagfreon 9y frar mq0 4 I9%
WAy Ivafer Y ava g w4
JT T AT T AT SAILATHFT WA
| JH A IO AT 97 ug & fa e
sitqes ¥ F0 fwifse 31 faweaw,
1977 FT 100 L2 #7F ¥ 397 4T,
FaF aEgmE fFar wer o § Aw
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§ niw ¥ fafazz, famfar 288 790,
srr | FwreArowE A% fafuiz o126,
=1 &% urs $fear fafnzz 258, wifza
i ok wmg fafedz, 117, 9@
oz feg 37 fafaZz, 262, faow 4%
fafris-247 1 za 61 1 TdgEor
Fq H AT oA Aw g g fw za
v5t it arary fawey w07 7 afentag
O | FAGC ST FEAT W IAT arqf
¥ wasuqeqr 1 qand ® Aqfaq
ITafT 4y 1 gFar of G077 q=4y
7 wyy fafas 737291 § w12 37 gy
TATAICTAL F ATAT AT FT 21 31 =T
wt FeZta af fesdlt ® war gar —
Advertisment  policy to  help small

newspapers. Addressing the National Council
of Advertising Agencies here, he said,

"The Government advertisement policy
envisaged help to small and medium
papers. This policy should not be restricted
to Government agencies only, but should
be followed by private advertisers also."

fa+1 Aregge /4T o & I g A
qTAA 6 WH FOAH F ) TFART
Ft nrgEEAdz afedr w1 #, oY
df ot aF e T g1 awr
25 faaee &1 qEAAE wEr ST A
Tt d3% ¥ W § % 4r:
Referring to the grant of Government
advertisments, Mr. Advani, said;

"The Government would soon come out
with detailed guidelines on this issue."

Afgn § we=arew s faw
WTETT 9T GHTETNET B URTEIE-
Hz fam a1 F &, I w fomw
FIA FT T AEIT R, T HFT
aifeell Far §, TAde A A€ W
I H AT § W AA-HGAT g9
A HAIAT-HOAT TR AGT T qA™T
AT W £ | BT AAHTOAT ¥ AT
¥ ot wdr s FHgr W7 oy A
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Lowdl A WY WAy aRrRIEl
T e @R g A gea Sy
yam faar ST fme ¢F aw
gy 2 5 o wa 3ad femo
FW FTAT NEAT AT IA ToY
wifT Fifs wwaET E6 F5 faeg
FAR & 17 § WHT T H9ArE F
o FEHITED FT GIE WA qE
SFIY I HEAW A1 AT 37 afgy
fs =g waa1 Awfae weidr aor
fammmt 21 ® @32 gfaar 7 oA
g %3 5 a8 #AqGAE SfEma
ST 4% waEEril T AYq AT yEal
g3y 4 a4 % | wAfEv gy
yrErTR 2 fF O AR WEgE W
gS g AT 10 W YET wd
o HAFT TA A WET T 497
Fmifaa 7@ g1 9T 91 Iq Fi-
fm famr 9w | 9 HATHIT ud
wy faamdi 1 S 79 FT 0w
¥ o= AT £ 99 20 gfaed
frsdmT # wiw w7 2 | 4¥ 20 ufa-
uq fooda 9% 812 ARSI Y
#1 faar s & qamar § & gw
ZH Wi 7 AqE T & AT NGT F
I FFT HAT WifEFT ) 0F wq
afsaE aamareET & SEW H OGE
T 2 fx g I ¥ owmr &g
a afr Hfw a4 Ar g oFel
w7 gwiyz awa § dfeer § 0 -
faz =R & o0 a@w o sEEn
g—aar feew—o17 T® AT z@Aar
afzar faen a1 Fefae aw@ g,
A4l @TH AT F, A Al TH 47
e w=Et gl # ;T A gl T
T A FTAT § | AT Sa wrd gr
wea Y 3EAT gAe ufaw g v wa
I WA § WAL E A1 qew A3 33
§Foar aw ww ag vgar 3 fw
sgifae FrT w17 ez Y AT
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i IAFT g57 100 ¥M ¥ 50 oy
FHE 97 grAAT § 9w Wiy
q oudr Y A wg sEAr arom fE
HATAT FETS EATE FHEL £ | WA
far %= & 362 wiekz 0 e &
gn @ W § JfET F Ams gy
TYF ARAC E AT AW HAAT F OTEET
Farta & faw omd gaar fafasr =7
Z 1 I W AT ZRT ST O
i AT AATH F WY FaET FafwEr
FAL AR AART 3F 7@ ABR
37

UR AW AT IH A0 AL
AT 9F AW W T F agwn
srinr f ot et A waw &
o 7 famsT 97 =g 51 919 3.4y
wrofor we 23w wwfear 0 gaa
w@ATl F AT-=ATRG1 67 757 FIA19
T21 & | TA &7 TN Foveq ey afdfzar
3§ & \FETAIT 9d aaEmiE | v
fafaa @rgm Ifraq o feq
AT AHEE, TIATETST UEl-
faums siw Zfsar vg wy HwET
9F §9%F IT RAH ATH T FA(
MY A gHqET A gAFT MY fq7m
faar & | ze® T =T wleATSAl
¢ IFW AWFE S FT F )
gafsas anmw WrF @w F A S
T @t 39 faw @ ag WAmur Y
fs 15000 aF #1 &3 &7 ar7 @t
wadr7 & gt o fasmo frar smoar
FH T FIS AW AZD AT FOAT
fre & awwar 3 B @ ama w1z,
wElT WAl 33 W 41§ WRaE
FEAT TN AW T g 1 AWfE oy
Wi 2§ ®ATSIT 93 ganr fan
feafe & 2 wwH 190 ASTIH WE
T AT E HIT 9T g AW ga
aiif = fraoi &0 AT § oww
gtz fag w7 9% | Z3w A
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[+t 73T T

+1 FAAE FA9T § wrgae, & 413
¥ wiss o A ¥ ¥ ify o
¥z g FZ & Wo fTo e dTe
aFmiEST T8 AFTT & A fezs's
az 15 S, ZrEAsd qug FEAd
qreFza 7¢ 18 9f77T, zaFifaF 97
21 wfar, 327 7€ 23 9fa T, ez F
Srzvzg ¢ 20 SiAAA, IEIEEH
qz g2 SfAdA, gSfAArr TEA
q¢ 14 afFas, §I0eE AAEH G
10 S gt a7 25 qfAa,
Gregagfeaea 97 25 T, FEAA
qv 24 SfEAT a1 §EEFL 2 qA0 faar-
a7 qFE IO FOITCITAT BT FE
=7 fa1 w7 w4 9 A HACAT TAT
o g™ qEr 34 IIE0 A9-
sygeqr oF wedre aftarE T FEAr
gga & 1 F Had 7w safHa
# wrre wfr & @i wear fy
ag 34 07 qAANT FL AT
2gq T FEAEA ATE F )

ox #a am & faq 77 Tw
TrA4r Wi, WA, A F AT "
A A feaft | FAT AT AT
xq # Az7 fgasdr w0 W@ Z
¥ F TIAMD T AT FH TG
3 WA E | AT, AR AG T
g, wage a1 ar fra 20 aA TI7
1 farfom wzard s fa w2 7@ §)
Sar AIFIT 4 T, A3 AT HAR A
wF wrr & fm s Wi & TR
sy 21 wiat 9%, ;id g A 97
s AMFT IAET A FT AT AT
FAd IART FIEAT 4, 4T A
gt §, I amE w1 g

z\

g W, Tagre W< WA 93 Al
zo FTOFA AT F NET A40F
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gaae § = A gfes wRTAT
gzt & A4 a7 wdtEd & | I
TS F S AAT F OF AT F AT
forafr are gfer grae AT A
iy T fiaT AN FEA /e AT T4
awe (6T TE AN MR FAH
30 74 & wad ¥ o agf g7 7
daqee F1 AmRITw  gEAr (W
1 ot et wgar® & T a2, sl
aferst 1 sl & 7 ¥ fa fAie
AACFT FT AT F AL AT AT
4t Wre Agt o g i HIH FAT
& wd 7 aq1 # fav gy & a1 g
T ¥ a7 F wow w4y Wy W A
7§ # 91 & qaw F¢ qge fAna
1 T 1 AVAT 7 G i A9 W< TART
AT F1 A4 qarfga ¢ f=in mi
R qATC T A AN KT AFAT
e ¥ £ 97 dqqr B gf@aa
Z1 & AT Fodt & 41 7 TE Aana®
7 {w ag waprc famy foeit o =TT HHIT
wive et (o § AT 39 qAT AT &7
qFT | wrgqT, 4¢ UF AL AT AL
TEATE qIAC 1 WE ACACAT FTIH
atr FEr  Fifge ®wre o T 9I9id
w47 7 7, FAE g 74 A,
T T4 TAE GUIT FAC TG | IAT
gior #, & wF A7 ww oA g ! owaAl
FZ w7 OWTIT TR F AN W
# 7 za<Ml & FfRdT AT A
FEF AT AT AL0 F 1 FIT TZNCE ST
IR F A RAT T3 30 & 4RI
F27 | ORAC WTT FAAE A AT
T et Zi, fMAre AT g1 —=rg A
& it wem (® 7 fqrrae w40 E
Sqigic AT E——aq 9F AAEHEAE
FAAT T A TAT TIALE N A
faqr gmaE (AT FI AL,
iz 1% faar v 73 wradr v (qaEm-
QI A, TR AT AL T AFAT
adr featn TS T F AT ACT F 0 T2
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T AT HET HAT TF F TAO0 AT I5tAA
St w0 T §, 9 At 0 g
oYL wEArEAT F1 fraen, A gire
T RT AT E I7 q0F T 9 FEIE )

2L q1 ARAY, § W 939 &
ATL § FEAT | qex W27 F A7 H AT
T FwvE gEn @Rt g7 afest
afer #1 wifwaT & 97 fewr war
Tz UF  GEAT §——ATGF FRI—AT
FAT FZAT G AT # 7 A5 F W TH
GEXF BT AAT HIE GAAT TG 5 ) F
g o "reelr A A W 5e gE
F AT w E G T BT-
ArrEz wvE & gafa 3 Fwre faiT
ATAT ATAT A3 J9 G H AMATE
I T AT IATT I ;AT H e
o 3 ooy g & T faefr ofr st
FTAAGT FLF | IHF T OFIT ATH
AT SAFEE F fAw I Frg

“drr  OTET F AT AIET a®
Gt oFw gl FArEET 57 e
TSR FT AEAT § AT qF AAETAT
e faeey g @ e T
WMT WIAT W Aigl w1 G, At
T wE w4l Foqr s gur i—
Fomry g F=eli 1< g & a7 77

T AT U AT qA, 1977 H
famsll TR & TOGAT 97 ZT AHETC
¥ T AT AT AT 5 WAF, 1978 T
Fardrar ¥ fqgeq wagd 9T gT Jr
ST & TN @ 9T 7 wF AT
fowmr sirzT £ 07

A1 W97, G2 AT § WA HAW
T ATT SUT WAW AT | AT 1E
grar £ FRre | fEge ' oar Fan g
o 1% TR S @7 MEN W ) AT
qe WA & agt & forr # qar 7o
%% na § ) famre ¥ wE omO A
wiferar o AT Z, AXRT AT @ 2 |
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AT a7 T FrARgeAr oAaT w1 wfger
g | AIPTET, WAL TH q4OF AT T2AMG
qzdr A AT & wME wreEw #
AFRTATY HAT ST & 48 %3 37 T12ar §
for a7 famr 3¢ 741 & 97 o aw 7 o
9L AT QATHT ZRi AT qBE O7 VA -
Tt F gA-aay g aiv g7 a9z
AT TS TET FUOGI, F W 910 |
gafeT & sigar  fr awa 257 s
T I HIE AGAT FIHT W F7HT
AT T 1T A% I R ATG A2A &
fara wrore arfag &

SHRI SURENDRA MOHANTY; Mr.
Vice-Chairman, Sir, a debate on the
Appropriation Bill always stands out to toe a
convenient tool to vent every conceivable
grievance, be it imaginary or be it real. |
would therefore like to confine my remarks to
some of the aspects of the Appropriation Bill
itself. But before I do so, I would crave your
indulgence to bring to the notice of the House
some of the unusal features which we have
had in the course of this debate.

Sir, repeated references have been made to
the emerging violence, to happenings in
Pantnagar, firing in Agra and elsewhere. Sir, in
all humility I should say, we always resent
police excesses wherever they occur, but if (a
separate debiate takes place I can prove to the
hilt that behind every act of police excesses,
there are the unseen hands of agnts
provocateur, inspired by a frustrated party who
do not even feel abasheSno 'stSge
demonstrations in the courts of law and before
the Shah Commission. Here you find the mask
of violence. Who is inciting the violence? Who
are the agents provocateur? Sir, they are still
in our midst today,, and like the proverbial
Bourbons, neither do they forget history nor do
they learn from history. They are trying to
justify the Emergency today and they are
trying to make out a case for the reign of terror
which they had imposed and perpetrated  on
this  country. Let
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them take the warning from me that this kind
of tricks won't play any more on the Indian
populace. Not that we are all angels; we have
also our clay feet. But, Sir, let not any hon.
Member utilize this forum to justify the
Emergency. The Emergency is a traumatic
experience which the country must forget and
such of us who really feel for democracy must
see that we do not ever incite violence to
attract police action and police excesses.

Sir, having said so, which of course
was quite unwarranted in the context.
I would come to some of the aspects
of the Appropriation Bill. My friend,
Mr. Sultan Singh shed quite some cro
codile tears for the rural masses. It
should be rightly so. For long thirty
years they had ruled this country.
But for the first time credit must go
to the Finance Minister of this Janata
Government that 40 per cent of the
total  budgetary allocation is  being
earmarked for the rural masses. In
all fairness 1 would ask: What, with
all their protestations for the
rural masses for the upliftment of the rural
people, the Congress Government had done
so far in all its Plans and Budgets? Therefore,
Sir, instead of running down the Janata
Government at least the Congress Party must
have the grace to concede this much that in
this Budget as much as 40 per cent has been
allocated for the rural sector. But having said
that, I must also warn the Government that
unless the machinery for utilization is geared
up and the courage of inefficiency and
corruption are removed, this significant effort
of the Janata Government will flounder on
futility and frustration.

Sir, we know that 40 per cent of the money
which has been allotted to the runal sector will
be utilized not by the Finance Ministry itself
hut several Ministries will be involved in it
and also the State Governments. So, unless
there is a monitoring cell to see that these
huge sums which are
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allocated for the rural sector are properly
utilized, it will be an exercise in futility.
Similarly,, a significant allocation is being
made for the upliftment of the agriculturists.
But unless land reforms and consolidation of
holdings are expedited and speedily
implemented, only the rich peasants will get
benefit out of this allocation and the poor
peasants, the landless, will have nothing to
gain. In this context, 1 would like to
emphasise  the immediate need for
streamlining the administrative machinery.
Why do I say so? I can cite one instance. Now
I understand a large shortfall in the Plan
expenditure in 1977-78 has emerged, with the
result that the estimated deficit of Rs. 975
crores may now turn out to be less than Rs.
200 crores. Now the House may recall that,
while announcing the Budget on February 28,
the Finance Minister had indicated that there
has been a shortfall of Rs. 230 crores; but the
figure is now reported to be considerably
higher. This means that the targets which the
Government had set have not been adhered to.
The projected sums have been surrndered and
the targets remain unattained. Therefore, my
humble submission is that the Finance
Ministry must lose no time in organising a cell
to see that this expenditure which Parliament
is sanctioning, be it for the rural sector, be it
for the agricultural sector or any other fcctor,
is properly utilised and the targets are attained.

Sir, now I will come to the duty on
electricity. It is heartening to note that the
Finance Minister has reduced the rate of levy
on Excise duty on electricity. But I do not
understand on what authority the Government
of India is going to impose a levy on
electrieity, which is a State subject. How will
it be distributed? The principle must be spelt
out. Unless the principle is spelt out,
misgivings will arise and it will be an apple of
discord. But what is more concerning is that
the Electricity Boards have made a total loss
of Rs. 165 crores during the last year
alone. Sir, you will
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appreciate that the State Electricity Boards
today are operating more or less as
monopolistic concerns. They have a seller's
market. But the State Electricity Boards having
incurred a heavy loss of Rs. 165 crores in the
course of one year is a very disturbing matter
and it deserves close scrutiny. Instead of
avoiding these losses, negative expenditure and
the stinking corruption that is prevalent in the
State Electricity Boards, the proposed levy on
power is something which I find difficult to
understand. Moreover, the Excise duty on coal
and electricity, by increasing the cost of inputs,,
will enhance the cost of pro-1 duction and will
hit the consumer hard. Therefore, Sir, even at
this late hour, I will beg of the Finance Minister
to reconsider this proposition about the Excise
levy on coal and electricity. Sir, I would come
to two other burning issues—the accumulation
of foreign exchange and the sale of gold.

Sir, the Finance Minister had indicated that
the deficit would be reduced by drawing from
the foreign exchange reserves, but the
experience showed that the foreign exchange
of Rs. 800 crores which was expected to be
utilised, could not be utilised, and that was
added to the rifficit of Rs. 957 crores. Sir,
utilisation of the foreign exchange resources
seems to be very bleak because the country
had today attained a great amount of self-
sufficiency in capital goods, and no scope
may immediately be available for utilising all
our accumulated foreign exchange reserves.
Therefore, Sir, in this context, the
Government should spell out clearly how it is
going to utilise the foreign exchange reserves,
unless they are going to fritter them away by
importing pulses, edible oils or such other
commodities. The foreign exchange reserves
are a valuable heritage, and we must see that
they are properly utilised, but I do not find as
yet any considered thinking on the subject. I
hope, the Hon. Finance Minister will do well
to enlighten us as to how he is going to utilise
the foreign exchange reserves.
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Sir, about gold, I do not see any harm in
importing gold for manufacturing jewellery for
which there is a great demand particularly in
the Middle-East and other markets. But, Sir, if
we import gold and benefit a few tycoons at
the cost of the real goldsmiths, the artisans,
then certainly it will be a proposition which
will deserve reconsideration. Sir, T come from
Cuttack whose filigree works are famous all
over the world. I can tell you from my own
experience that while the filigree workers are
starving and languishing, only a few tycoons
are flourishing at their cost, and what I would
like to say is that if gold would be imported,
steps would have to be taken to see that the
imported gold goes to the small workers, the
small operators, the small men, the artisans
and those who really manufacture jewelleries,
and not to the tycoons who make jewellery a
big business. 1 understand, the jewellers and
the goldsmiths from all over India had
approached the Minister of State for Finance
to simplify the procedure of issuing of gold to
them, and I am sure that he would pay some
attention to it. Sir, today we have got Rs. 188
crores worth of gold in the Reserve Bank as a
currency reserve. Besides, we have 70 tonnes
of gold worth about Rs. 500 crores. Sir, now
the Government has a proposal to sell it away.
Personally,. 1 do not think that selling: away
of this gold worth Rs. 500 crores is going to
minimise the chances of smuggling in any
way. The disparity between the indigenous
gold price and the international price is
between 30 and 33 per cent. Sir, even then, the
international price will be lower, and there will
be much inducement to smuggle gold into this
country where its price will be still higher.
Therefore if this gold is to be sold away at all,
then it must be seen that a certain minimum
limit is fixed beyond which gold should not be
sold to any individual person or any individual
artisan or any individual trader; otherwise, this
gold will go to enrich these tycoons to whom I
have made a reference earlier.  Sir, there
is  another
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that I end. References have been made to
regional disparities. Sir, in spite of all our
talks,, in spite of all our Plans, we find that the
rich States have become richer and the poor
States have become poorer, it is simply because
of the fact that the poor States, the under-
developed States, the undeveloped ~States,,
cannot find the maching resources to attract
Central assistance. Sir, much has been said
about the infrastructure. Sir, infrastructure
,means what? As the Industrial Minister used to
say, water is more available in Nasik than in
Bombay, yet the industrialists will plead that
the infrastructure is there in Bombay and it is
not available in Nasik. In the case of Orissa,, all
the raw materials are available in Orissa, but
they are processed outside. As far as my State
is concerned, we are still having that colonial
economy: the raw materials are taken away and
the finished goods ¢ come to us, and our people
do not get any employment. Naturally the rich
States who have had the advantage of
industrialisation earlier, get richer whereas we
get poorer. Therefore,, there must be some
fiscal policy, some fiscal instrument evolved by
the Finance Ministry by which the rich States,
of course, develop but the States which are
lagging behind do not languish away.

Sir, it gives me great pleasure to support
the Appropriation Bill and I think the hon.
Minister for having given me this chance at
least to support a Bill for the first time in my
life.

SHRI GOVINDRAO RAM-
CHANDRA MHAISEKAR (Maharashtra) :
Mr. Vice-Chairman, Sir, with your kind
permission I offer my observations on the
Appropriation Bill under discussion in the
House today.

Sir, T had in toto supported the Budget
when it was discussed in this House because I
had clearly pointed out some of the salient
features, particularly the basic approach that it
had
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towards agriculture, concentrating on certain
aspects of agriculture which had been
neglected so far, particularly because 75 per
cent of our population lives in villages where
near about 45 per cent Of the population is
below the poverty-line. That apart,. I had
clearly said that there were two very good
cushions: one was the foreign exchange
earnings and the second was the gross
national produce which, in spite of all adverse
conditions, continued to grow at the rate of 5
per cent, which was even appreciated at a
conference held recently in Bangkok. But at
that time I had also said that there were
certain negative trends in our economy which
had to be taken care of. Sir, with this
particular  observation, 1 go to the
Appropriation Bill that we are discussing
today.

The hon. Member, Mr. Piloo Mody,
criticised the discourse that was going on in
this House among certain Members who came
from backward areas. I still want to harp upon
that particular theme just to lay emphasis. Sir,
we have been laying emphasis on the
accelerated growth of backward areas in this
country for the last 25 years. I know, I am
associated with the Marathwada Vikas
Parishad and the Marathwada Janata Vikas
Parishad, both non-official bodies devoted
completely to the cause of development of the
Marthwada region, consisting of five districts
in Maharashtra which are economically
undeveloped. Therefore, I know what are the
pains and pangs of those who have been striv-
ing for the last 20 to 25 years to see that they
get justice. Therefore, we feel that there is
need to lay emphasis on a certain factor if you
think that there has to be a dent in our policy
so that effective direction is given to the
policy. From this point of view I would again
make a mention as to what is to be done about
the economically underdeveloped areas of this
country. In the Budget discussion I had
pointed out why there was a very particular
thing, the yawning gap. In the last  year's
fiscal policy
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statement the honourable Finance Minister
made a special reference to the yawning gap
between the developed part and the
underdeveloped part of this country stressing
the need for giving a specific direction in
order to reduce this yawning gap. But this
year's fiscal policy statement of the
honourable Finance Minister does not contain
any reference to the underdeveloped areas. 1
do not know ewhy this omission is there. We
feel that the planning process of a country has
to be responsive to the needs and lias to have
relevance to the area to which the planning
process is being applied. Therefore, for the
accelerated growth of underdeveloped areas,
certain specific steps will have to be taken by
the Central Government and the State
Governments. Keeping this particular point in
view we have been insisting that there has to
be a special planning cell created in the
Planning Commission and a special cell
created in the Finance Ministry. This is the
demand on which I and my colleagues have
been insisting. In fact, six months ago J wrote
to the honourable Prime Minister insisting on
the creation of a special cell in the Planning
Commission. I also wrote to the honourable
Finance Minister enquiring whether certain
references could be made to the Finance
Commission to find if the States were
prepared to spend specific amounts for the
accelerated growth of the underdeveloped
areas within those particular States. I \vas told
that under the statutory provisions there could
not be any refe. rence to the finance
Commission. But then there is a provision for
reference to the Government servants of the
backward areas. It is really a pity that in a
structure which we call democratic, where we
have a constitutional provision that the
underprivileged should get the attention of
ecach and everybody responsible for ad-
ministration and execution in this country, we
dO0 not find a provision lor making a reference
to the Finance Commission about the
underdeveloped areas. Anyway I am happy
that the honourable Prime Minister has
recently announced that there
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would be a special cell in the Planning
Commission to look after the economically
underdeveloped areas. But there has been a lot
of con. fusion. We have been having a number
of discussions and deliberations here. We have
been looking at some of the select, specified,
areas like the Mil areas, tribal areas, drought-
prone areas, etc., but we have not been able to
pay attention to the organic development of
the economically underdeveloped areas in all
the States and throughout the country.
Therefore, it was a very good news that we are
now going to have a special cell in the
Planning Commission. My own earnest desire
would be that this special cell in the Planning
Commission  should start  functioning
immediately and effectively getting itself
guided by three basic tenets. One would be
that all its policies and actions should be
guided by a time-bound accelerated growth for
all the underdeveloped areas. No. 2 would to
earmark specific amounts and see that this
time-bound programme is achieved. Thirdly,
in every underdeveloped region or every
under-developed area there will be an
institution or corporation or body or a
committee or commission, whatever it is,
which should provide an umbrella protection
policy to all the economic activities in these
backward areas so as to see that they are not
killed by the economic competition outside
their purview. We have been giving this kind
of umbrella protection to a number of a econo-
mic activities in this country.

Now, 1 come to a very  important aspect,
namely, banks or banking in this country. We
know that we have nationalised  banks.
Sometime back I had said in this House that
in spite of the fact that we have nationalised 14
or 15 banks we have hardly been able to
provide 15 per cent ruralloans through
these nationalised banks. This is because
of a very rigid policy that is followed by
the nationalised banks, not only in their
procedures which  are admittedly
cumbersome, but also in their attitude or
approach to the under.privi-
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leged and the  weakest in the country.
For this  reason, we have been able
to advance only 15 per cent of loans to the
poor.

Somebody recently pointed out in the
newspapers that the banks would collect Rs.
20 crores by way of fixed deposits from a
certain area, but they would not advance more
than Rs. 2 crores as loan for the develop, ment
of that area. If sombody enquires why it is so,
the argument would be that the area does not
have the potentiality for assimilation and
consumption of loans. This speaks sadly on
the administration of banking in this country.

There is another very important example I
want to mention in this House. We have a soft
loan policy for small farmers and marginal
farmers in this ountry. These farmers are
looked after by the SFDA and MFDA. By
'soft loan' I mean subsidised loan where the
interest is subsidised at 4 per cent by the
Central Government. Our nationalised banks
are the last instiutions to advance these loans.
They feel that it is very cumbersome to
reimburse this 4 per cent interest from the
Government and, therefore, they are not able
to aP-roach the farmers. Not approach, but
help the farmers because approaching them is
too far a thing. It can be very easily proved
that all the amounts that are provided by
MFDA and SFDA cannot be used within
which they have been specified to be used for
the simple reason that institutional finance is
not available in proportion to the amount that
is available for subsidy. Why? Because the
banks have no perspective and are not
interested in these clients. There are persons
coming from the business community and
trading community and big industrialists
themselves. Very good. One would appreciate
this. But unfortunately many of these people
are mercenaries to whom banks advance
money in a free manner. And after some time
we fi'nd that after enjoying all
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their luxuries at the cost of poor people they
may declare themselves-to be insolvent.
Crores of rupees are given away by the banks
to these people, whereas applications for loans
fiom farmers are kept pending for months and
months and ultimately rejected because there
is no creditworthiness in them. But, Sir this
credit-worthiness is another important factor. I
would rather like our nation-lised banks to
give a more sympathetic consideration to this
thing and just see that they help the small
farmers also in this particular scheme. (Time
bell rings). Sir, I would finish in just two
eminutes. Sir, | would definitely speak about
certain measures of economy in our country.
The first thing to which I would like to shift
immediately is the economy on administrative
expenditure. Since there is not much time at
my disposal, I cannot give you the statistics.
But I would like to tell that ours is a country
which is spending the highest percentage of
money on the administration. It is rather very
surprising. We are getting not that co-efficient
of efficiency as we should. But, unfortunately,
this is the position.

Then, Sir I would speak about one more
thing. We have got a number of corporations
in our country. We have created them and we
have made them autonomous because we
thought that they would be able to work effi-
ciently and speedily and we thought that there
should be a relaxation of the audit rules and so
on. But we find that in these corporations
there are huge losses because in these cor-
porations there are duplications, there is
multiplication, there are many corporations for
the same purpose and we can abolish a num-
ber of such corporations and we can see that
this multiplication and this overlapping of
duties and functions in our public sector
corporations are done away with. Now, you
will see that in these corporations, too much
money is being spent on vehicles, too much
money is being spent on
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guest houses, too much money is being spent
on sumtuary allowances and too much money
is being spent on many other things. You will
also .see that there is loss of property in these
corporations. In a number of corporations, Sir,
you will see, parti, cularly in the engineering
corporations, goods are smuggled out and sold
in the market at a throw-away price and there
is a loss to the tune of many crores of rupees.
In fa:t, I feel that the corporations in the coun.
try are a matter for reconsideration and
evaluation. I would not mind if a committee of
experts is appointed to go and see that half of
those corporations who have an overlapping
sort of functions or performance, are done
away with and there is economy in
expenditure On administration and these
corporations.

With these words,
conclude.

I thank you and

SHRI L. R. NAIK (Karnataka): Sir, at the
outset, I would like to thank you very much
for having given me some time to speak on
such an important subject pertaining to
Appropriation. On occasions like this, when
this House discusses such issues, it would be
necessary to see that some of the vital issues
pertaining to the country or affecting the
people are not lost sight of and if we are to
lose sight of them, then, Sir, I am afraid, it
would not be possible for any Government to
do justice to the people of this country. While
saying this, I have in my mind the backward
classes. Sir, this House has discussed several
times this issue. But what I have observed is
that the term *'backward classes", as envisaged
by our founding-fathers in our Constitution,
has not been understood in the proper
perspective with the result that there have
been several doubts, several cases and several
other unjustifiable matters which have not
really been able to help these backward
classes. Now, Sir, the founding-Jathers of our
Constitution had in their mind the questions
of
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advancement of the backward classes. That is
why Constitution speaks of these classes and it
would be absolu. tely necessary to know what
these classes are and how they are to be
identified. Now, articles like 15(4), 16(4), 330,
340, 341 and 342 mainly ik of the backwl .
Now when we say "backward classes", we
have to understand that these classes aro not
the only backward people. lhey are only one
category and, therefore, in my opinion, and,
according to the Constitution, there are mainly
three categories: (1) Scheduled Castes, (2)
Scheduled Tribes, and (3) other backward
classes. 6 P.M.

I have gone through the Budget provisions
made and what I have observed is that there is
provision made about the advancement of
only two categories of backward classes, that
is, Scheduled Castes and Scheduled Tribes.
The other backward classes appear to have
been forgotten cleanly. And it would,
therefore, be necessary for the Government to
know what exactly has happened. If these
other backward classes are not treated in the
way the Scheduled C:s : and Scheduled Tribes
are being treated in this country, I am afraid it
would not be possible for the Government or
for our society to-establish what you call an
egalitarian society as envisaged by the
founding fathers of our Constitution.

Now, Sir, when we say backwardness, there
is no definition of backwardness in our
Constitution. However, it has to be made out
what exactly our founding fathers meant by it.
Now, article 15(4) says, for instance about
special treatment of backward classes, that
these, backward classes are those who are
educationally and socially backward. It is a
very important term. Now, when we say, edu-
cationally and socially backward", it does not
mean that they are economically backward.
That is a very important point. On this issue
there have been several decisions of the
Supreme Court who have thrown much light
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on the problem, and they have endeavoured to
define what exactly is meant by the backward
classes. In a case like this, if I may be
permitted to refer to it, which has emanated
from my own State, Karnataka, and that is a
very famous State, wherein  Justice
Gajendragadkar had discussed this issue at
some length. That is the Balaji's case. In that
case, what exactly he has stated is that in
deciding about Scheduled Castes and
Scheduled Tribes, for instance, one has to take
into con. sideration the criteria of
untouchabili-ty and the social evil attached to
it. As regards Scheduled Tribes, while
specifying under article 31, what has to be
taken into consideration is the criteria of
living in general, habitat in general, while in
the case of other backward classes there is no
such criteria and it has to be found by the
Government. And with this objective in view,
several attempts have been made in the past
too, to identify these classes. For instance, the
Government of India in 1952 appointed a very
famous Commission called the Backward
Classes Commission under the Chairmanship
of Mr. Kaka Kalel-kar and this Commission
went round the whole country and made
elaborate enquiries and gave their report. But
what I have observed is that this Commission
lost sight of what exactly is meant by the
backward classes, with the result that a large
number of people in this country have come to
be identified or styled as backward classes.
For instance* the Commission said that even
the women of India who constitute half the
population of this country are to be designated
as backward classes. Now, Sir, it would not be
possible for any Government, whether it is the
State Government or the Central Government
to look after this vast number of people in a
special way. The Kothari Commission about
Universities has gone through this problem
very thoroughly and it has rightly said that the
people who could be looked after,
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besides the Scheduled Castes and Scheduled
Tribes in a special way in accordance with the
nature of the economy we have in this
country, cannot exceed more than one third of
the population, that is, about 33 per cent. So,
within this ambit of 33 per cent, we have to
find out this backwardness. When the Kaka
Kalel-kar report was submitted it was
thoroughly examined by the Government of
India and I am glad that the Government of
India rejected the recommendations of the
Commission. But, at the same time, it was
very essential to know who these one-third of
the people are. All of them are socially and
economically backward. In matters of
bcakward-ness, they are very much like the
Scheduled Castes and the Scheduled Tribes.
The criteria governing these other categories
may be slightly different, but in matters of
backwardness they are akin to the Scheduled
Castes and the Scheduled Tribes. It means that
they must also be socially and educationally
backward and not economically backward.
But for the last several years no such attempt
has been made to identify these classes with
the result that what has been happening is that
there has been a struggle in many States about
these backward classes. This matter was left
by the Government of India to the States and
the States were to define the backwardness.
Naturally, the States were concerned with
their own economy and with their own lists
and the Government of India did not interfere
with them. Some of the States, for the instance
Karnataka, Andhra Pradesh, Tamil Nadu,
Kerala, Jammu and Kashmir, Bihar about
which we are hearing a lot, Maharashtra and
Gujarat, have been able to identify these
classes. But this cannot be called a national
list. This is very important. As this is not a
national list, it has not been possible for the
backward classes which have been listed in
the States, to be looked after by the
Government of India. This factor has been lost
sight of . (Time Bell rings). T can speak on
this if You
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give me a few minutes more. What I sincerely
feel is that it is absolutely essential “for any
Government worth its name "to identify these
classes and draw up a national list. There are
people like that in our country to the extent of
at least 33 per cent of our population who
deserve to be taken care of. If these people are
identified, I am sure we will be going a long
way to establish an egalitarian society where
there is social justice, economic equality and
political justice and so on and so forth as
envisaged in the Preamble to our
Constitution. So, this has been lost sight of. It
is for this reason that there is no provision in
the Budget about these classes. I am glad that
the Janata Government has now decided to
appoint a Backward Classes Commission.
That is going to be the second Backward
Classes Commission at the national level.
(Interruptions) 1 think this decision was
announced about 2 months ago. I do not know
what is happening exactly and why there
should be hesitation on the part of the
Government of India to appoint this Back-
ward Classes Commission which should
consist of eminent people who know the
problems and who have the interest of the
whole nation at heart and not communalists.
That is very important. If a man is a
communalist, he will first think of his own
community and see that it is included in the
list. Justice Gajendragadkar has laid down a
sound criterian on the basis of which any
community, or caste could be identified as a
backard class. Of course, we are speaking of
classes and not castes. But a caste could foe a
backward class provided the whole caste is
backward. This is what  Justice
Gajendragadkar had said and with which I am
in full agreement. I myself belong to such a
class and I know the pangs of these people.
Unless the criteria that have been fixed by the
Supreme Court are adopted by this
Commission and a list is drawn accordingly
by examining each and every claim that is
likely to be made by many communities in
this country, I am afraid we may not be
drawing
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a correct list. If we do not draw up a correct
list, I ara afraid it will not be possible for
us to establish what you call an egalitarian
society. I, therefore, wurge upon the
Government, hy taking this opportunity, to
consider the judgement of Mr. Justice
Gaje'ndragadkar in the Balaji case and send
these criteria to the Backward Classes
Commission to examine each and every claim
and then draw up a list. When we draw
up a list like that, it is to be calltd the 'other
backward classes:' The first will be the
'Scheduled Castes', the second will be the
'Scheduled Tribes', and the third will be the
'other backward classes'. Economic backward
ness is 'not envisaged by the Constitu tion.
That is what I am trying to point out. They
must be only educationally and socially
backward. For instance, a high caste man m?y
be economically very backward. But he is not
socially backward avid he cannot be socially
backward. Our founding-fathers have spoken
of only those classes which are educationalliy
and socially backward but not econo mically
backward classes. Otherwise, the whole
country can come under (he economic
backwardness. We know that 75 per cent of the
population in this country is economically back
ward. The other day our non. Prime Minister
stated that the people living below the poverty
line are about 51 per cent. If they are also
backward, then where are we going to stop the
list? So, economic backwardness is not the
criterion. It should only be educationally and
socially backward. I, therefore, urge upon the
Govern ment to examine this issue if they
really mean to go int0 this problem. I hope
they d0 mean because they have decided to
appoint a backward classes commission.In that
case, they should thoroughly go into the matter
and draw up a list as early as possible so that
some provision could be made in the Sixth
Five Year Plan. Sir, I have gone through the
Draft Report on the Sixth Five Year Plan and [
do not find a single-
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sentence about the advancement of these
classes. I am very sorry to say that. Of course,
they have made a provision for the Scheduled
Castes and the Scheduled Tribes, and they
propose to spend Rs. 565 crores by the year
1982-83. That is very good. More money is
needed for the-m also. I dO agree. But these
'other backward classes' who are socially and
educationally backwar” should also be taken
care of- I know that there are several of them.
For instance, there are the de-notified tribes.
There ai'e "nomadic tribes, there are semi-
nomadic " tribes, an” there are wanderers. All
these people have to be taken care of. They are
our citizens. If those citizens of our country
ire not looked

[RAJYA SABHA]

(No. 3) Bill, 1978 256

after, can we call our nation a Yiation with
advanced ideology. No. We have to take care
of these people als®-Again I request the
Government to take this factor int0
consideration. I am sorry I do not have much
time t0 speak on this important subject. I have
tried to -make a deep study of the subject in
my life. Therefore, with these few words, Mr.
Vice-Chairman, I resume my seat. Thank
you.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI); The House stands
adjourned till 11. A.M. tomorrow.

The House then adjourned at
sixteen minutes past six of the clock
till eleven of the clock on
Wednesday, the 3rd May, 1978.



